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section 188 IPC as he contravened the
prohibitory order under section 144
Cr. P.C. promulgatsd by a compctent
authority by raising slogans and staging
demonstration in favour of recognition
of Bangla Desh.

Today he was tried according to law
and [ found him guilty of the aforesaid
offence and sentenced him to siunpl:
imprisonment for one day.”

REFERENCE TO STRIKING DOWN

BY THE CALCUTTA HIGH COURT

OF SECTION 2(a) OF THE INDUS-
TRIAL DISPUTES ACT

SHRIDWIJENDRALAL SEN GUPTA ;
Sir...

MR. DEPUTY CHAIRMAN : Only
for one minule, as permitted by the Chair-
man.

SHRIDWIJENDRALAL SEN GUPTA:
Mr.
refer to a very important question that
has arisen because of a recent decision of
Shri Shankar Prasad Mitra, Judge, Cal-
cufta H:gh Court. He has held section
2(a) of the Industrial Disputes Act
to be void. As a result of that more
than 500 pendng cases of
and discharge where the individuals
approached the Government and the
Government in turn reicired to Tribunals
for adjudication are now going to be
struck down. Sir, you know it is a matter
of law. The Industrial Disputes Act has
defined what an industrial dispute is,
but the Government, in its wisdom, wanted
to expand the meaning of the term
‘industrial dispute’ by introducng, by
way of an amendment, section 2(a). The
question is that a discharged employee has
a right to raise an industrial dispute.
Now the question whether section 2(a)
was valid or not was raised in the different
High Courts. Three High Courts have
held that it was valid, the Calcutta
Higch Court, unfortunately, held that it
was invalid.

Now we have two things before us.
I would particularly draw the attention of
the Law Minister, the Labour Minister,
and the Minister for West Bengal Affairs
Mr. Siddhartha Shankar Ray, to take
up the matter becausc the individual

is not interested in an appea! as he has not !
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the means, or, possibly, he has not even
the intention. But we are all concerned
with the meaning of the term. When a
legislation is struck down, who should
contestit? The Government was a party
tothat, So, I would request the Govern-
ment to take up this matter in appeal or,
alternatively, to refer the matter to
the Supreme Court for getting its opinion
whether section 2(a) of the Industrial
Disputes Act is valid or not.

SHRI ARJUN ARORA (Uttar Pra-
desh) : Sir, it is a very serious matter

t and I support his request.

THE FINANCE (NO. z) BILL,
197X

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : Sir, I beg to
move ;

“That the Bill to give effect to the
financial proposals of the Central Gov-
etnment for the financial year 1971-72
and to provide for the levy of foreign
travel tax, as passed by the Lok Sabha,
be taken into consideration.”

Sir the Budget proposals have now been
before the country for about g weeks.
The basic approach undeilying the pro-
posals in the Bill was outlined in my
Budget speech and the details of the
specific provisions have also been eluci-
dated in the Explanatory Memorandum
circulated to hon. Members along with
the Budget papers. The hon. House also
had an opportunity to discuss the Budget
in the course of the general discussion and
also during the debate on the Appropria-
tions Bill. My task on the present occasion
is, therefore, fairly simple. With the
permission of the House, I shall confine
myself to indicating the hroad approach
to economic and social problems underly-
ing ths proposals in the Bill and also ex-
plaining the modifications which the Bill
has undergone during its consideration
in the other House.

As explained in my Budget speech, the
proposals in the Bill are based on certain
broad principles, which are that the tax
structure must be simplified and rationa-
lised in such a manner that burden of
assessment for the tax-payer as well as
the tax collector and the opportunities for
evasion are minimised; the overall burden
of taxation must be distributed amongst
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the difierent sections o the community
in such a manner that, in the process,
there is an appreciable scaling down of
the concentration of economic power and
reduction in inequalities in income and
wealth; and the incidence of the fresh
imposts should not, as far as possible
disturb the general level of prices of essen-
tial commodities. In translating these
principles into action, I have tried to
harmonise the requirements of additional
financial resources not only for develop-
ment but also to meet the heavy burden
thrust upon this country in the shape of
an unprecedented number of refugees
from across the border, and the objective
of achieving economic and social justice
so as to (ulfil the rising expectations.

In the field of direct taxes, the proposals
in the Bill are aimed mainly at raising
additional revenue, widening the area of
tax incentives for development of technical
know-how and technical services, hoth for
export and use within the country, stre-
amlining the administration so as to
gear it for effecting speedy recovery of
tax arrears imposing restraints on business
expenses so as to rcduce income dispariaties,
and plugging loopholes in the law leading
to tax avoidance. One effect of these
proposals will be to place a virtual ceiling
on unearned incomes at levels which are
lower than last year. Under one of the
proposals in the Bill, the deduction avail-
able in computing business profits in
respect of expenditure on providing sala-
ries and perquisites to company directors
and also employees generally, will be
subjected to certain ceiling limits. In the
case of a director of a company or a person
having a substantial interest in it or any
relative of the director or such person,
the Bill  originally  proposed to
place a ceiling limit of Rs. 72,000 for the
year. This provision has how been modi-
fied by the Lok Sabha to apply the ceiling
on a monthly basis at the rate of Rs. 6,000
per month or part of a month comprised
in the period for which the expenditure
is incurred by the company. Under
another provision in the Bill the deduction
for expenditure incurred on payment of
salaries or provision of perquisites to
employees  generally will be limited to
Rs. 5,000 per month in respect of salary
and an amount equal to 20 per cent of
the salary or Rs. 1,000 per month, which-
ever i.s less, in respect of perquisites. In
applying these ceilings, expenditure in-
curred by the employer in making con-
r ibution for the employees’ benefit to

[ RAJYA SABHA ]

(Ne. 2) Bill, 1971 104

a recognised provident fund, etc. or
in providing home leave travel conces-
sions or family planning facilities to the
employee will not be taken into account.
Under a modification to the relevant
provision made in the Lok Sabha, these
items of expenditure will now be excluded
in applying the Limit over the deductible
amount of expenditure incurred by a
company in providing remuneralion,
benefits or amenity to an employee even
where he is a director of the company or a
person having a substantial interest in it
or to a relative of the director or such
person.  Further, in the case of a person
who is a mere direclor for a part of the
year and director-employee for temaining
part of the year, the aggregate deduction

i to the company in respect of the two

periods taken together will be limited to
Rs.  72,000.

Another provision in the Bill originally
limited the deduction up to Rs. 3,000 in
respect of income from investments in
specified financial assests such as Govern-
ment securities, company shares, bank
deposits etc., to individuals and Hindu
undivided families only. This provision
has since been modified s0 as to make
this deduction available also to married
couples, governed by the system of ‘com-
munity of property’ in force inthe Union
territories of Dadra and Nagar Haveli
and Goa, Daman and Diu, who are treat
ed on a par with individual for certain
other purposes under the Incom-tax Act.

In the realm of wealth-tax the bill
proposes to make certain modification
in the rate schedule. One of these modi-
fications is that wealth-tax will hereafter
be charged on the entire net
wealth of an individual and H'ndu
undivided family where it exceeds the
exemption limit of Rs. 1,00,000 in the
case of an individual or Rs. 2,00,000 in
the case of a Hindu undivided family.
Apprehensions were expressed in regard to
this provision that it may discourage
construction of house property for being
let out on rent by persons of moderate
means and also cause undue hardsh:p to
them where the rent from such property
is almost the sole means of livelihood.
With a view to obviating any such side
effect and to give a relief to middle-class
people, provision has now been made in
the Bil' so as to extend the exemption
from wealth-tax, hitherto available in
respect ol one residential house belonging
to a tax-payer up to a value of Rs. 1,00,000
to such a house even if it is let out on rent.
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Accordingly, the value of one house or
part of a house will be excluded from the
net wealth up to Rs. 1,00,000 regaidless
of whether the house is occupied by the
owner for his own residence or is let out
on rent.

I now turn to the proposals in the Bill
regarding indirect taxation. I shall first
deal with Customs duties.

It was represented that the Custom
duty of 100 per cent. ad wvalorem on im-
ported staple fibre would affect the textile
industry harshly in so far as cellulosic
staple fibre is concerned, as it is being
imported to meet the cotton shortage
In the country. I have, therefoire, reduced
this duty to 30 per cent. ad wvalorem. A
notification giving effect to this change in
duty has already been issued. I have also
announced the fixation of tariff values for
assesment of imported dry fruits, which,
apari from eliminating the disparities in
the incidence of duties caused by different
modes of assessment, w:ll also partly
reduce the burden of duty.

Coming next to Central Excise duties,
I have given utmost consideration to the
smaller manulacturers and announced
certain concessions to benefit them. These
conncession include exemption from excise
duty for non-power operated units pro-
duc:ng compounded lubircating oils and
greases  a slab exemption on the basis of
valy: I'mits of clearances in respect of
manufacturers of electric horns and re-
duct'on in the rate of processing duty in
respect of independent processors who
process cotton fabrics without the aid of
power or steam, with a simultaneous
extension of the compounded levy scheme
to such processors.

I have also substantlally increased the
exemption limit up to Rs. 5 lakhs of clear-
ances in a financial year in respect of
small manufacturers producing ready-made
garments, and bolts, nuts and screws.
In the case of readymade garments, ac-
cording to the original proposals, the
levy was confined only to such arlicles
manufactured with the aid of power
and sold under a registered trade mark
or brand name. Howcver, some of the
lead ng manufactu ers of ready-made gar-
ments, with a view to avoid payment of
Central excise duty, sfarted deregstering
the's brand names. I have, therefore,
had to make certain modfications in the
existing definition.
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In the case of bolts, nuts and screws’
necessary clarification regarding the pre-
cise scope of the Tariff item has also been
issued to the effect that it shall inciude
only such bolts, nuts and screws which
are exclusively fasteners and have no
functional utility otherwise.

Apart from meeting the objective of
helping the smaller manufacturers, I
have extended 1eliefs in other cases also
wherever called for. One of these is the
concession granted in respect of certain
special boiling point spirtis with the nominal
bo'ling point ranges of 55 to 115° and
63 to 70° G which are used in the manu-
facture of rubber producis and solvent
extraction oils respectively. In the above
case, I have b:rought down the rate of
duty from Rs. 845 to Rs. 425 per kilo
litre (nearly half of the present level)
subject to certa'n procedural safeguards,
I have also granted exemption in respect
of Oxygen used in the manufacture of
steel and fertilisers.

I have restored the pre-Budget rate of
10 per cent ad valorem in respect of elec-
trical procelain insulators as a measure
of reducing the cost burden on rural
electrification programme,

I have also cxempted 16mm. Cinema-
tograph projectors intended for the dis-
play of films of educative value in the
field of education, health, family planning
and agriculture.

Wherever the trade felt difficuliies in
the matter of assessment on ad valorem
basis, I have also fixed tariff values.

As a gesture to the feelings of the house-
wife, I have also reduced the rate of duty
on pressure cookers from 20 per cent to
10 per cent ad valorem.

Apart from the reliefs and concessions
relating to the proposals made ‘n the
Budget, I have also exempted cigars and
cheroots from excise duty in the hope
that this industry which is mainly in the
cottage sector and highly labour intensive
but has been of late, declining, will revive,

As regards the foreign travel tax, I
have revised ihe rate of tax from 20%
to 15% in respect of Standard first class
and 10% in the case of Economy or Tou-
rist class. I have also announced ceitain
concessions in this levy in respect of cer-
tain classes of passengers like students,
scientist, employees ofairlines and shipping
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companies who are allowed to travel
abroad f[ree as part of their service con-
ditions, and pecsons travelling in the in-
augucal flights against the iree tickels
granted by the airlines companies, All
these exemptions relate to travel by Eco-
nomy class. Deck passengers on approved
pilgrimages would also be exempt from
payment of the tax.

These are some of the points which it
thought I should explain at this stage.
I shall commend this Bill for the accep-
tance of the House.

The question was proposed.

SHRI MAHAVIR TYAGI Shall
we get a copy of the statement?
MR. DEPUTY CHAIRMAN He

has made a speech. Shri Chinai.

SHRI BABUBHAI M. CHINAI (Ma-
harashtia) : Sir, I have gone through
the Finance Bill as amended by the Lok
Sabha and the various speeches made
in that August House, particularly the
statements of the Union Finance Minister.
I have also listened very patiently Lo the
speech which he made just now belore us.

While speaking on the Budget during
the general discussion in the Rajya Sabha
earlier, I said that the provisions of the
Bill went against the welfare of the people
and would hamper economic development.
Even the Bill, as modified now, 15 no
better. Indeed, the amendments that
have becn made are mostly marginal,
and where the levies have becn sharply
reduced, reveal the poor home work
that was orig'nally put in beloc pitching
upon the level of the levies. How else
could the duty on cellulosic staple fibre
of cheaper variety reduced to 30 per
cent from 100 per cent ad valorem, or the
duty on special boil:ng point sp'rits and
solvent extract'on oils reduced from Rs.
845 to Rs. 425 per kilo litre o. cutin duty
on pressure cookers by half be explained?
If the duties on maida and coarse cloth
were withdrawn during the general de-
bate on the proposals, presumably they
were levied only to make a show of sweet
reasonableness later. In other words,
they were never seriously meant.

Let me substantiate my po'nt further.
The Finance Minister disclosed a Budge-
tary provision of Rs. 60 corores for the
refugecs from Bangla Desh. This has
been completely utilised even before the
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ink wasdry. Only afew daysago cons’dera-
ble publicity was given to Shri Chavan’s
intention to come up with one or more
supplementary Budgets. His latest state-
ment in the Lok Sabha the other day is
something different. It is to the effect
that he will find additional resources by
tightening the tax collection machinery.
Allowing f(or the fact that no Finance
M nister’s Ayeseare Ayes and Noe’s are
Noe’s, the gyrations of Shri Chavan are
extraord nary and in the extreme. He
is no chicken to politics or adm'nistra-
tion, but I cannot help feeling that a
seasoned veteran 1'ke him is either playing
a deep game or slipping in foresight and
in effort. In either case Parliament has
every right to compel him to be both
franker and more efficient.

To the layest of men it was obvious
that the allotment of Rs. 60 crores would
not be adequate. To.day at the rate of
Rs. 4. 50 per head Government is spending
nearly Rs. 4.5 crores per day. The assis-
tance (rom international organisations is
not up to expectations. This is another
instance to show how slip-shoed the ground
work of the Finance Ministry is.

Shri Chavan said that some of the
Budget levies, no'ably on maida and
coarse cloth, were withdrawn because the
prices of these things went up immedately
after the proposals were announced. Was
the price rise so unexpected? There is
another new issue that has cropped up.
Have the prices come down after these
levies were withdrawn? There are remote
areas wheve in spite of radio and other
mass media the Government’s dec'sion
takes time to reach and where tax reliefs,
and price reductions take even more
time to produce results.

Another imporlant point to which
I would like to draw the attention of the
House is that the principle accepted by
Government for prospective legislat on in
the ficld of taxation has been ignored by
amending certain provisions with regard
to taxation of jewellery retrospectively
The amendments moved by some Mem-
bers of the Lok Sabha have been negatived
because the Finance Minister does not
want to lose hardly Rs. 7 crores revenue
expected from this provision under the
head ‘Wealth-tax’. May be revenue is
required but it is unfair to completely
ignore the difficulties which the assesses
will face. I am of the convinced opinion
that the Supreme Court judgement should
not have been reversed with retrospective
effect in the interest of public good and on
grounds of justice, equity and fairness.



109

Finance

It is argued that the rates of corporation
tax have not been raised. Does it mean
that the corporate sector has been spared ?
Not at all. If one were to persue the
Budget proposals, it is clear that the
eftective burden of taxation on companies
has been sharply increased by raising
the rate of surtax on company profits,
diluting the ‘tax holiday’ for new industrial
undertakings, curtailing thelist of priority
industries, reducing the tax benefit to

those that remain, imposing a

1p.M ceiling on the remuneration
of the company employees
and, ahove all, by the advance

notice ot term'nation of the development
rebate from May 1974. The Finance
Minister has expressed the view during
the debate on the Finance Bill in the
Lok Sabha that at the present stage of our
economy, development rebate is not nece-
ssary. He has, however, indicated that
there might be some better conceived tax
incentives for encouraging industries in
certain selected industries or those in
backward areas. Why cannot he reveal
his alternative proposals? After all, there
1s a thing like cash-flow which has
to be worked out and provided for by
any prudent entrepreneur. Industrial
undertakings in the private sector are
not run like those in the public sector
without forcthought or planning. More-
ovev, they cannot fall hack on the Nasik
Press or the power of taxation to find
moncys. I would like to urge that it is
wrong to think that the development
rebate is no longer necessary. Some
such tax allowance obtains even in deve-
loped countries, In our own country
the. historv of industrial development
during the last 17 years can be traced to a
large extent to development rebate. The
arguments that industrial development
had reached a stage where fiscal aids
are no longer needed do not carry convic-
tion. For one thing, as I said a moment
ago. fax incentives, corresponding to the
development rebate, are found as a per-
manent (eature of the tax systems of
many developed countries. For another,
industrial development in Ind'a has still
miles to go hefore it could make a marked
dent on widespread poverty and unem-
plovment that threatens economic and
po'itical stability.

The Finance Minister has expressed
his concern at the rising prices after doing
his best 1o increase prices. He has made
a strong plea for strengthening the con-
sumer movement to fight rising prices
of commodities of daily use. He has further
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gone to the extent of stating that this
should be a part of the ‘Garibi Hatao”
programme. This high-sounding  pro-
gramme, no doult, yielded rich political
dividends at thc time of the last general
elections. The public were assured of
the accomplishment of a miracle of removal
of poverty which great men like Jesus
Christ and Mahatma Gandhi dared not
promise. Jesus Christ, in his compassion,
cried out that the poor would be always
with us and the mahatma prayed for
strength to wipe out every tear from
every eye. The bumptious assurance of
the ruling party has come to roost now.
The prices are shooting up day by day
and there is no limit. Most of the in-
creases in prices have been due to the
Government’s fiscal and monetary poli-
cies. Without doing anything on their
part to halt the prices. asking the con-
sumers to organise a resistance movement
is nothing but a mockery of the situation.

I have no doubt that if economic growth
and distributive justice are to be ensured
there is need tor having a fresh look
at the tax policy and the expenditure
pattern. Few will deny that Government
needs resources for infra-structure pro-
jects. Also, the morc the public in-
vestment, the larger the sphere of activities
of the private sector and, therefore,
greater all round activity. There are
many areas where the private sector
cannot, in view of the large finance in-
volved and other ideological and political
reasons, enter the field. Actually, today,
there is no conflict between the private
sector and thce public sector. In fact,
one has to supplement the other. But
an important consideration here is that
proper managament is crucial for success
of both the sectors. The public sector
undertakings should run as commercial
undertakings and should earn a proper
return on  the capital  invested.
These projects are financed by the ex-
chequer and any mismanagement will
throw undue burden on the capital inves-
ted. These projects are  financed
by the exchequer and any mismanagement
will throw undue burden on the tax-
payers. An investment cannot be considered
more produciive simply because it is
made by the public se¢tor. What is
important is that output per unit of
investment is maximised both in the
public and private sectors.

I am happy to note that the Minister
has already announced some concessions
in regard to the excise levy on ready-
made garments. Exemption has now
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been given up to a production of
Rs. 5 lakhs. However, I strongly urge
that even now the Government should
consider total exemption from excise
duty of ready-made garments ; otherwise,
it will lead to splitting up of units
bringing 1nefficiency in the manu-
facturing sector and even malpractices.
Exports will also suffer because people

will have to approach Government
for grant of rebate of excise duty,
etc.

I am firmly convinced that there is
need for appointing a committee to

enquire into the tax structure
and the  expenditure pattern
of the Government. The committee

should be asked to suggest such tax

which while being growth-

measures

oriented, will also ensure distributive

Justice. I  would, however, lke to

warn that without growth there could

hardly be any distributive justice.
Thank you.

MR. DEPUTY CHAIRMAN : The
House stands adjourned till 2.00 p.wM.

The House then adjourned
for lunch at six minutes past
one of the clock.

The House reassembled alter lunch at
two of the clock, The Vice-CHARMAN
(Sur1 AxBar Aur KuaN) in the Chair,

SHRI MANUBHAI SHAH (Gujarat) :
Mr. Vice-Chairman, Sir, I rise to support
the Finance Bill moved by the hon’ble
Finance Minister. Sir, when the Budget
Proposals and the Finance Bill were moved
there were both adverse and favourable
reactions in the whole country and in the
two Houses of Parliament. Some people
described the proposals contained in this
Bill as anti-growth and which will not
promote the economic development of this
country. Others thought that it is not
sufficiently radical or socialist as to justify
what flows from the massive mandate
given by the people of this country to the
ruling party.

Sir, from whatever I have studied in
this Bill I consider that for the first time
in the economic history of this country
since independence The Flnance Minister
has brought a Bill and the propoals in
the Budget which lay, as a first step,
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maintaining growth points at all levels
as well as social justice in the distributive
sense. I willelaborate my point.

Sir, for the first time there is an income
policy and a wealth policy which are
fundamentals of any Budgetary Proposals
because, after all, no single Budget can
change the economic structure  of  the
country, there will have to be several
Budgets through wh'ch the ruling party
and the successive Finance Ministers can
tell the country what type of society they
want to build in this country. Theretore,
if we take Chapters III, IV and V of
this Bill, they clearly lay down that in
the proposals of Income Tax and Chapter
V, dealing with Wealth Tax, there is
clear stipulation that nobody will have
an annual income of more than Rs. 60,000
and, with the amendment passed by the
Lok Sabha, it will be on a basis of monthly
income of Rs. 5,000 as ceiling.

This does not mean that this really
symbolises all the money that an indiv dual
carns. There are other sourcecs, illicit,
black and all that, which are plagu'ng
the economy of this country as they plague
the economies of all countries in the world.
I would urge on the Finance Mnister
to bring the most stringent measures
in this session and in the sessions to come
to see that the parallel economy of black
money is properly controlled, regulated
and eliminated in the long run.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You would give
your suggestions also on how to doit ?

SHRI MANUBHAI SHAH : At the
appropriate time, I would certainly do it.
The Finance Minister has already pro-
mised that he will be bringing in a series
of stringent measures.

SHRI PREM MANOHAR (Utta" Pra-
desh) : Why didn’t you implement them
when you were in the Government?

SHRI MANUBHAI SHAH We
have implemented and yet it grows. My
dear friend must know that it cannot
be done in one day. When some measures
are taken, there are counter-measures
taken by these people. Therefore, eternal
vigilance is the price of democracy and in
a democratic set-up you cannot ignore
the new trends that emerge. My point
was that for the first time a well balanced,
rational, scientific method of income and
wealth policy has been stipulated to achieve
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a socialist order. I only wish that the third
leg of that policy which really hurts the
economy of this country, namely prices—
that is, inflation and inflationary tendencies
in the economy—should also be simul-
taneously regulated so that a rational
income, wealth and price policy may he
-evolved over the coming years,

Looking to the wealth tax, I myself
-advocated to the Financz Minister after
the m'd-term poll that a capital levy
of 15 to 20 per cent may be imposed to
‘remove the disparities ot wealth existing
‘between the very rich and the very poor
inthis country and thatifthe tax authorities
find such a capital levy not easy to ope-~
rate, asteep wealth tax-and by coincidence
the same rate of 8 per cent has been brought
in—may be imposed so that within a gene-
rat'on or in less than a generatjon, much
of the disparity in income and wealth
could be removed.
some people like it or not, this is the first
time that a scientific attempt has been
made to see that the dispacities in wealth
and income between the too rich and the
too poor are abridged. The yawning gap
which was all the time enlarg ng due to
new technological processes coming into
the dfferent apparataces of production
is be ng sought to be abridged by a proper
wealth and income policy. Qf course,
it may not satisfy entirely the rightist
-elements who think that this type of taxa-
tion is anti-growth, or thec extreme radical
section who want expropriation or levelling
by one stroke. I would l.ke to tell them
that with the measures laid down in this
Budget, we should be able to achieve an
egalitar'an socicty by stages provided they
arz accompanied by various other measures
to which I would like to refer later. Talk-
ing of wealth tax, it was a lacuna in the
past that jewellery which was declared
by the Supreme Court as household
jewellery was exempted from wealth tax.
It was a very b’g loophole and I had
occasion in the last four years to write
to the successive Finance Mbnisters that
wealth for purpises of tax must include
not only built-up properiy or fixed assets
or working capital or capital at charge,
‘but also jewellery because though ac-
cord’ng to Hindu law it can be cons:dered
as howehold effect, we cannot allow
this type of exemption which can run into
crores of rupees. I know of pcople who
purchase jewellery not for Rs. 5
lakhs or Rs. 10 lakhs, for purposes of
decoration or religious or marriags pur-
poses, but for hiding or concentrating
wealth. Therefore, for the first time, the

Therefore, whether |
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Finance Minister h#s brought the entire
jewellery under the definition of wealth.
I have read it again and again and I am
fully satisfied vhatit will cover practically
every form of jewellery. So, this plugs
the loophole. Likewise, the excess we'ght
gtven in the past to share capital o1 equ.ty
participation by way of exsmption {iom
wealth tax has also been removed. I
would urge upon the Finance M nister
only one point, that is, the corporate
investment of Rs. 1.5 lakhs in equity
share has been permitted to be excluded
from the wealth tax. But the small man
in this country is not yet accustomed to
the compiny law. He goes by the pro-
prietary firm or the partnership firm.
Any investment by a small man, a worker
or an artisan or a craftsman in a part-
nership or proprietary firm should also
be permitted to be exempted from wealth
tax. Suppose a person has got a small
factory for mak'ng shoes.

Or somebody s making a bolt and he
has invested Rs. 11 lakhs or Rs. 2 lakhs or
Rs. g lakhs and immediately he will be
subjected to wealth-tax in an unfair and
indiscriminate manner while in the cor-
porate sector, the bigger people in private
limited and public limited companies
get an exemption either by way of fixed
deposits or long-term deposits or equity
shares or preferential shares, debenture,
or bonds. So we should also add—:{ not
now, in future amendments to come—
that all small-scale units which are either
built up by proprietecry  firm basis or
partnership basis, if anybody has invested
in that up to Rs. 14 lakhs, they will be
treated on a par as far as exempilon is
concerned for the purpose of wealth-tax,
Then about the inequity which has bcen
built up, due to oversight I am sure,
developing countries’ attention has been
focussed to morc growth of the corporate
sector., The corporate sector is more
vaocal and while I welcome this sector
and T do not grudge the exemption given
to them, the small-scale sector, not know-
ing the d'fficult economic procedures of
Company Law, is still going in for pro-
prietorship and partnership and they
also attract less income-tax. And that is
why they prefer it. If investment in the
small-scale sector, which is the basic
policy of the ruling party as wel! as the
country to give prefecience to small-scale
sector, is further promoted, if exemprion
from wealth-tax is given also be invest-
ments in firms and partnerships and
proprietorships. ...
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SHRI A. G. KULKARNI (Mahara-
shtra) To private limited companies
also.

SHRI MANUBHAI SHAH Under
the existing law it is already there ftor
ptivate limited and public limited com-
panies. Bul partnership and proprietor-
ship are dfferent. ., .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : This is a point
which the Minister will take note off.

SHRI MANUBHAI SHAH : I hope so.
I have also urged upon the Mumister in
my private talks. Mr. Ganesh and Mrs.
Rohatg: are here now and I do hope
that she wili convey these feelings of’ mine
to the Minister, and 1 hope these will
be shaved by the House when this subject
is turther elaborated.

Then, coming to the other aspect of
the Budget, here is a Budget which pro-
. vides for rationalisation of taxation. This
is an aspect which had escaped many
peopie’s attention. If studies are made
in depih of Chapters ITI, IV, V and VI,
the prev.ous lacunae which had confronted
us «n the past, have also been tried to be
streamlined and from that angle also
though it is a small matter, this Budget
has removed many lacunae which other-
wise were good loopholes for evading tax
because one of the sources of blackmarke-
ting was the tax evasion and tax avoidance.
Both are evils which we feel should be
removed. This Budget has tried to do it.

Now I coms to Lhe proposals embodied
in this Budget as regards perquisites and
othe* matters. While I weicome the de-
finition that has been made—Rs. 1,000
or 20 per cent as the prescribed ceiling,
whichever is less, this afternoon I am
glad that the Finance Minister made it
clear that itis not 20 per cent ot Rs. 1,000
but whichever is less, and aufomatically
the perquisites will be regulated by the
income, salaries, wages, earned by a per-
son—'n this assessment also it is necessary
for the House and the honourable Members
and others to take a closc look that per-
qu'iites do not become annther type of
evil because even though it is Rs. 1,000 or
20 per cent there will be many lacunae
which, of course, those who are familiar
with companies and their working, can
easilv appropriate, and that type of loopho-
les should also be avoided. I do hope that
in future it will be looked into.
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Then I come to the question which Mr.
Babubhai Chinat raised. I wrote an
article , when the Budget was presented,
saying that the Budget will reduce the
disparities, that it is a socialist Budget.
Many friends of mine in industries, be-
cause I have been connected with in-
dustrial groups in this country, wrote
to me, “Why are you welcoming this
proposal....?” As a matter ot tact,
as regards development rebate I was a Go-
author who put it into the Statute Book in
1954-55. Thereafter, the whole structure
has changed. Twenty years ago or seven-
tecn years ago we were just an infant
country in industry. We were only an
infant at that time. When Mr. Chinai
says that there should be development
rebates as part of the growth, he forgets
that Ind'a has moved a great distance
today even though we do not have much
of industry in the sense of absol ite value.
One-sixth population of the world has
got less than 1 per cent, or, to bz exact,
0.8 per cent of the gross domestic products
from industrial origin on a global basis.
Fven though we have qualitatively and
quantitatively moved a great deal, now
a stage has come—and for the last four
years I have been repeating to the various
people in authority that a selective view
should be taken.When I was in the Govern-
ment I took this view that a stage has
come—when development rebate should
not be allowed to spread too wide over
the whole orbit that the sense of priorities
is entirely lost. Before this amendment
came, that development rebate was ad-
missible at 35 per cent or 25 per cent.
But it cannot be on all sectors of the eco-
nomy. Whereas what we want today is
the growth of electionics, may be, the
growi h of fertilisers. may be, the growth of
a cerlain amount of basic heavy industries
may be. the growth of certain types of
raw materials, which are today to be
imported.

Budget can be a potent instrument
for development, if development rebate
is selectively used by giving accelerated
depreciation on sslecting basis. If a new
expression can be used, I will say that
sclective promotional assistance should be
given to industries in backward areas,
to industries of priority character and to
industries which are basic to tHe country’s
import substitution effort and to industries
which are very capital intensive. The
modern, new. automatic, scientific, and
technologically mature type of industries
are all high capital intensive industries,
Therefore, my request to the Finance
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Minister is to use this development re-
bate in a selective way. Take an industry
like shipp'ng. We are an infant in shipping
to have a tonnage around 3 millions is
absolutely a matter of shame. We should
have at least 10 millions or 12 millions
tonnag we have 21 per cent of the cargo
goinr vnder the Ind'an flag. Therefore
shipping still requires a fucther boost
for years to come till we achieve 50 per
cent of the share of the national cargo.
Therefors, it can be selectively given.
Capital industries which are basic in pro-
duc’'ng raw-materials for the other in-
dustries should be given accelerated de-
preciat’on.  Likewise, as an exponent
of small-scale industry, I would say that
the small industries can be given develop-
ment rebate,

I cons'der this withdrawal of develop-
ment rebate amounting to Rs. 68 crores
2 year as a great gain to the exchequer,
Very few people have probably studied
this. While the budget has shown on the
positive side the revenue it will get from
taxes, the saving from development re-
bate which was going as a soct of gift to
the b'g corporate sector helping them to
concentrate more and more wealth.
The removal of development rebate has
added this sav'ng to the national ex-
chequer. This is a big amount which
can be used to help small-scale industry
by g'v'ng it accelerated depreciation
I wou'd make a comprehensive suggestion
to the F'nance Mmnister. The development
rebate withdrawal is welcome. I know
my friends in the industry are already
annoyed with me tor taking this view.
I have taken that view for the last five
to seven years. We have reached a stage
where if mo:e selective use can be made,
this will be a po‘ent instrument to growth.
In other words, State patronage must
be p-operly given so that backward re-
gions arve developed There are backward
areas 'n Orissa; the whole of U.P. have
only very {ew industries and so also Rajas-
than. There arc many districts in my

tate ol Gujarat which are more backward
than many other backward areas in this
country. So, it is not a superfluous way
of help'ng them. Tak ng district by dis-
trict we can find out which are backward
areas.  Even in Maharashtra, Bombay
is a ve-y big city, but there are many
backwa~d areas.

(SHRI

THE  VICE-CHAIRMAN
: have

AKBAR ALI KHAN) You
taken more than 15 minutes.
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SHRI MANUBHAT SHAH : I will
be grateful if you give me some more
time.

I was saying that selecting grant of
development rebate is a potent instrument
for growth and we should not shed any
tears over its withdrawal from the general
application. The only thing is that it
requires to be more sclectively and more
scientifically studied so as to give that
instruement a potency in backward re-
gions and in certain other regions ‘rom
the disparity angle. For instance, small-
scale industry and some growth points
in large scale industries require promo-
tional assistance. We sometimes see that
development rebate given for cement
industry is used for putting up an art
silk fabric unit. Development rebate
given for textile was used for scomething
which is less important. ...

SHRI A. G. KULKARNTI : For cinema
house.

SHRI MANUBHAI SHAH I am
not giving names. Some people consider
certain things very important.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) No cmema
house support.

SHRI A. G. KULKARNI : I am not
supporting. I amn say'ng lhat it is hzing
misused.

SHRI MANUJSIAI SJAH Why
should Publ.c Sec .or also lose? Take Heavy
Electiricals or some other lactory where
the return is 5 per ceant during the ges-
tation period. These public sector plant
are paying taxes. Their needs also re-
quire to be properly looked into  so
that the performance ot public sector
units is improved. Whatever may be
their performance now, they are suffering
from the handcap of capital intensive
industries. The Heavy Electricals in-
volving an investment of 300 or 400 crores
of rupees can be given accelerated de-
preciation.

Now 1 come o excise and customs
duties. I am very greatful to the F.nance
Minister for one thing. On behalf of the
small-scale industry, Shri1 Kulkarni and
many of us in this House and the other
House have been continuously writing
to him that the budget, which was pre-
pared after the geat vote we got, contains
certain proposals which were non-con-
ducive to growth. Particularly, small
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scale industries would be hurt by them.
On behall of the small-scale industries,
I would congratulate the Finance Minis-
ter for exempting them upto the sales
limit of Rs. 5 lakhs per year, for instance,
units engaged in making, bolts, nuts,
screws, garments etc. This concession
should be extended to the whole small
scale sector.

Str, in the coming Budget, I do hope
that this very welcomec feature which
has been now accepted in this Budgel
willdo good. Sir, there are persons whose
turn-over has expanded beyond five lakhs
per year. Now, this gives protection, say,
to the extent of 109 or so. I can give
you the example of Guest Keen Williams
who are manufacturing bolts and nuts.
It’s production is Rs. 12 crores. There
are olher factories where the turnover is
more. At one time I have seen that the
big companies were purchasing from the
small-scale sector units by paying fantastic
prices and here we had to intervene.
persons whose investment was 20 lakhs
or 50 lakhs were buying factories from
them, so asto preventthemtrom producing.
That is to stop production. There are
monopolistic t=ndencies and it does not
only become by growth, but also by pre-
venting the growth of the small-scale
sector. So, Sir, this 10% is a double-
edged weapon which helps the Govern-
ment’s policy of socialism by (a) getting
revenue and (b) g.ving protection to
other industries so that the growth rate is
more., Therefore, I would suggest a more
rational pattern of Excise Duty. We
welcome it and I congratulate the Govern-
ment for the ‘garibi hatao’ programme
which has been really brought into this
Budget and it should be further expanded.

Lastly, Sir, some friends have said that
this is not growth-oriented. Now, Sir,
Ri. 150 crores has been provided in this
budget as additional expenditure, as in-
vestment, in the current Plant. If you
take the revised estimate, last year there
was a shortfall of Rs. 108 crores. There-
fore, the net budgetary effect of growth is
Rs. 258 crores extra which has been pro-
vided for in the present Budget for matters
of growth. Therefore, to say that this
Budget is not growth-oriented is not
correct if you take the budgetary provisions
for g-owth. I do not want to take the
time of the House, Sir. But I would say
that this Rs. 258 crores as also been widely
spread on diffecent sectots. An amount of
75 crores of rupees has been provided
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for employment, Rs. 25 crores for the

educated unemployed and Rs. 50 for
others.

Here, Sir, 1 would like to urge on the
Finance Minister to look into the problem
of employmeut, because, Sir, i an un-
employed person or a youth coming out
of a University or coming out of his house
aged about 19 or 20 years, finds that he
has no joh, he fecls terribly frustrated. We
have about 14 million people as unem-
ployed or undes-employed in this country.
The jobless youths do not feel proud to
be citizens of this country. It is, therefore,
necessary that there should be a National
Surcharge for employment. Sir, the total
revenue provisions of the Central and the
State Governments come to Rs. 4,330
crores, both Central Government—and
State Governments-wise and if a 5%
Employment Surcharge is imposed, we
can easily get that extra Rs. 200 ciores
per year without any extra burden, be-
cause a person who pays an amount of
1 lakh or a person who pays an Excise
duty of 1 lakh would not mind, for the
sake of the poor people in this country
who are jobless, paying Rs. 5,000 extra.
We have already raised so many surcharge.
If it is termed as the National Employ-
ment Surcharge and is funded separa‘ely
into the Consolidated Fund of India, they
will be able to carry on the employment
activities of rural bias, of agricul'ural
bias, of industrial bias, for giving employ-
ment to the mitlions of people who are
unemployed in the villages and also to the
millions of educated uncmployed in the
urban areas. We must have a centralised
type of approach, a flexible approach,
in the States as well as at the Centre.
Unless employment and job orientation
isrcally built into the system of production

¢ aad the system of the economy, we cannot

solve this problem. Sir, I would say that
apart from the influx fo refugecs which
will come to six millions or eight millions
or ten millions, we have the excessive
growth in the labour population coming
to the labour market, which is due to the
huge population in this country. In spite
of family planning to which we arc adding
about 1 to 1} crores every year in this
country, we will find, as a resuit of the
present employment situtation, tha! at
the end of the Fourth Plen, ir. spite of a
massive investment of Rs. 25,000 crores,
we wili have ten million more unemployed
and not less. The present backlog is not
going to be reduced. It will rise to 24
million jobless prople at the end of Fourth
Plaa. Therefore, Sir, 1t is a challenge and
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if it 1s not acceptea, the Naxalite activities, |
the anti-social activities and dissatisfac-
tion of a higher order among the rural
and the urban poputation wiil increase;
and more particularly among the flower |
of this nation, the 20 lakhs or so of the \
educated unemployed coming out of the |
Engineering and other various institutions.
Even the graduates arc about wwo lakhs |
among the educatea unemployed. Sir,
the present Live Registers of the Employ- |
ment Exchanges show that two lakhs
are there and about eighteen lakhs of othe. ‘
educated unemployed are there. There-
fore, it is necessary, though the Finance
Minister has been kind eaough and the
Prim= Munister has adumbrated the ‘garibi
hatao’ programme, that employment must ‘

be considered the central znd focal point
of all of our activities and greater attention
and more resources, over and above the‘
Rs. 75 crores, should he given. |

With these words, Sir, i do commend \
to the Hoase that the Buagct and the Bill
present, for the first time, a really scientific
and rational approach in terms of national
growth, ia terms of investment, in terms
of bringing down the disparities in wealth
and concentration of wecalth, in terms'!
of promoting the smali-scale industiies |
and in terms of larger growth and ir-
vestment in the economy. I am sure,
Sir, that this Budget and this Bill now
proposed would be able to lay the founda- l‘
tions of a good socialist !
future of this country.

order for the
Thank you.

SHRID. THENGARI (Uttar Pradesh):
Sir, I am sorry tc sav that the Govern-
ment has not yet taken cogunizance of
some of the basic and long-standing
demands of workers, though the Govern-
ment expects them to work hard for the l
prosperity of the country. For example,
the workers’ demands are that the right
to work should be includ~d in the Sche-
dule of Fundamental Right in
our Constitution, they should have a
security of service, the nced-based mini-
mum wage, initial pay of a Class IV or
unskillea worker, the wage differential
basca upnn the scientific process of job
evaluation, linking pay packet with the
cost of Iving index, conversion of wage |
boatds into tripartite forums, treating
the borus as deferred or supplementary |
wage <o 1ong as there 1s a gap between |
the living wage and the actual wage; |
since the Government 1s unable to check |
the price line, fair price shops for wage-
earners, introguction of 40 hours work,
passing legislation on gratuity and unem-
ployment insurarce ard evolution of |
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a comprehensive integrated social security
scheme, promotion of industrial housing
to be tackled on a war footing, etc. As
a matter of ract, workers’ co-operation
should be encouraged and the employers
who are not wiiling to offer housw.g facili-
ties to their employees should be charged
with specific housing tax and the amounts
recovered from such housing tax should
be handed over fo the workers’ coopera-
tives for this purpose. There are various
irdustries that are undergoinga crisis—
textile, engincering, sugar, etc. We hLad
long back urged upon the Government
that asin Great Britain, so in our country
also a system of efficient audit should be
infroduced in all these three industries.
In the case of engincering industrics, tke
heavy excise duty on steel does not enable
the eagineering mdastry to maintain price
tevel of its products. Therefore, such
excise duty showid be withdrawn or re-
duced. We had further demanded that in
cvery sector, whether private, public,
co-operative or otherwise, there should
be progressive liberalisation of industries,
by which I mean that the laboar of every
worker snould be evaluated in terms of
share and the worker made a sharcholder,
contributing his labour and thus havicg
his voice in the decision-making process—
decision making even on important mat-
ters like deployment of capital.  And
in this way he shoula be made to feel
that he also has a vested interest in the
irdustry as much as the employer or
the Government. We had further de-
manded that a separate provision of public
administrators -~hould be created with
statutory recognition: that arbitration
boards, with workers’ representatives ine
cluded in them. should be there to settle-
all industrial disputes instead of allowing
them to linger on under adjudication:
So far as textiic mills are conceprcd, the
process o1 sick mills being taken over by
the Governmen' and then handing them
over to the original employees was severely
condemned by the workers’ representa-
tives, And today we find that a number
ot textile mills that are sick are still waiting

to be re-started by some agency or the
other.

At this stage. T want to make a parti-
cular reference t the Usmanc<hohi Mill
at Nanded in Maharashtra. There in the
tussle between Haridas Mundhra and
his creditors the Mill was cloced down,
and the day before vesterdav all the wor-
kers and all the citizens of Nand d ob-
served ‘Nanded Baadh’ simply to express
their sympathv with the demands of the
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workers. The Mills should be taken over
by the Government and started without
any f{urther delay. Regarding develop-
ment rebate, workers are of the view that
-small-scale industries, industrial corpora-
tions and our young electronic industry
should be given the benefit of development
rebate but not the rest,

Industiial housing, as 1 was referring,
is also necessary to restrain the would
bhe employers from initiating any further
industry without previously making ade-
quate arrangements for the housing of
their workers.

SHR! A. G. KULKARNI : You want
employment or housing ?

SHRI D. THENGARI : Both.

SHRI! JAGDISH PRASAD MATHUR:

(Rajasthan) : Both.
(Interruptions)
THE  VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) Order, order

please.

SHRI D. THENGARI : The problem
of housing also leads to the problem of
slums. We are sorry to say that in the
name of slum clearance, workers are
thrown out of their bouses. They should
be improved and handed over to workers
co-operatives.

In the industrial sector we are confron-
ted with some of the major problems on
which decisions must be immediately
taken. The number one problem is the
problem of technology. It is obvious
that western technology cannot be suitable
to our Indian condttions and traditions
and, therefore, in tune with our require-
ments an indigenous technology, a Bhara-
tiya technology must be developed and, for
this purpose, I urge upon the Governmert
to consider very seriously whether what
is described as ‘imermediate technology’
or ‘appropriate technology’ could be
utilised for the purposes of the various
industries. I do not say that the inter-
mediate technology wur the appropriate
technology is the only technology useful
for the country. There is no such tech-
nology which is universally useful but,
still, the utility, the efficicacy and the
advisability of intermediate technology or
appropriate tecanology in the case of diffe-
rent industries should be scrutinized.
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In the same way, we are also confronted
with theproblem ofthe pattern ofindustrial
ownership. I urge that there should be
no dogmatism on this point. Qur considera-
tions and our decistons should be baserd
upon realism. There can be various
patterns of industrial ownership. There
can be regulated private capitalism; there
can be State capitalism and a co-operative
sector; there can be municipalisation;
even a joint sector and, in some cases,
even democratisation of some of the in-
dustries as was done by Germany somc six
years ago.

In Germany, 2 large share capital of
800 crore Marks in the industrial estates
was thtown open to the people on four
conditions. No. 1 : Every share was to be
small. (2) No one was allowed to purchase
more than five shares. (3) Only those
who could produce low-income group
certificates  were entitled to purchase
shares. (4) The empleyees of the industrial
estates got priority in the matter of pur-
chase of shares. So, this process of demo-
cratisation can also be utilised in some
cases, but a high-power committee to go
through the problem of the patwerns of
industrial ownership should be appoin-
ted and the problem should be dccided
not on the basis of any prejudice or dogma
but on the considerations of pragmatism
and national prosperity.

The problem of location “of industries
also has acquired considerable impor-
tance in recent times, particularly be-
cause we are facing a very paradoxical
situation of over-urbanisation on the one
hand and rural unemployment on the
other. For this purpose, diversification of
industries is nccessary; decentralisation
of procedurcs of production is necessary.
Also it i3 necessary toraise coloniesin the
vicinity oi big cities and allew pcople
to occupy them on appropriate charges,
and also to develop medium-sized cities
with appropriate facilities such as water,
electricity, etc.

If in this way we take particular care
about the location of industry, it would
be possible for us to have a balanced pic-
ture of industrial development. Even the
ccological problems such as problems of
ajr pollution, water pollution would be
minimised, ifnoteradicated.

Then, while we are talking of industrial
sector, 'Sir, I cannot forget the fact that
the infrastructure for industrial prosperity,
industrial growth is the growth of agri-
culture. Even in the ccuntries which are
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industrially advanced today, agriculture
was properly taken care of. It is a sad
plight that in our country agricuiture
bas not received the attention that it
deserves. A number of problems are there
that must be tackied immediateiy. This
morning, hon. Mr. Shinde had given
us the recommendations or broad guide-
lines of the Land Reforms Committee,
but therc must be a comprchensive pic-
ture of the whole thing. 1 am sorry that
he has missed onc important section of
our rural population—that is the share-
croppers. They should be immediately
protected by immediate registration. Most
of the actual cultivators have no right
as tenants today under various tenancy
laws. Also he has missed the point of
reconsolidation of land. Wec very much
want to know as to what Land Records
Committee has to say on this question
because atier the redistribution of land
there are uneconomic holdings scattered
all over the village areas and uneconomic ‘
holdings that are not contiguous, that arc
not compact, create problems of deve-
lopmznt. Ever service cooperatives canrot |
render much service to such scattered |
uneconomic holdings. In Egypt we know |
that after the construction of Aswan Dam,
lands with uncconomic holdings were dis-
tributed to landless labourers. The lands
were contiguous aund therefore through
the wutilizaticn of service cooperatives
uncconomic holdings c¢ould be rendered |
economic. For the purpose of rendering
these uneconomic holdings 1ato economic i
ones, reconsolidation of land would be
necessary and the Government and this
Land Reforms Committee must take
cognizance of this parucular problem.

Then, Sir, it is generally admittea that
our farmer or our viliage artisar or a small
young person trying to come up 1in the
world 1n rural areas does not get adcquate
loan facilities even from the uatioralised
banks. Simiiarly, rural indebtness is a very
big problem and debt rclief measures are
not being prop-~rly implemented in difte-
rent States. There should be a planned
development in a widespread manaer.
Irrigation projects and those who are to
benefit from these irrigation projectsshould
be encouraged, should be enthused, snould
be asked to participate in the process by
giving loans to State Governments on
interest.

It is pot as if only the Gcvernment
has to impose rural recorsiruction uyon
the people who are to benefit by power
projects and irrigation projects, but they
are not implementing the projects for
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want of proper funds. In this case those
who are to benefit by such of these pro-
jects shouid be asked to give foans to the
Government and to participate in the
rural prosperity., This voluntary enthu-
siasm should be created amongst the
public.

The net work of approach roads should
be extended to the maximum possible
extent and necessary transport fecilities
should be offered to farmers.

The adultraticn in commodities sup-
plied to farmers, such as petrol, diesels
kerosene, lubricant diesel, fertilizers, in-
secticides, seeds, etc. muvst be stopped.
Supply of these commoditics must be
pure. With this end in view, the work
of various agencies, such as F.A.C.T.,
the National Seeds Corporation , oil com-
panies, etc. must be properly geared up.
For proper mamtenance and utilisation
of tractors there should be adequate pro-
vision of standard spares, standard fuel
and lubricants, skilied mechanics, effi-
cient drivers, etc.

Only such of the farm implements as are
certified by the ISI should be supplied to
the farmers. Steadysug ply of electiic power
should be ensured for the benefit of pump-
ing sets run by electric motois and the nu-
mber of tube-wells maximiscd. New farm
machinery such as bulldozers, levellers.
etc. should berented to the farmers by the
Statc Governments durir g the appropriate
seasons. Firmersshould be saved from the
exploitation of middie men so far as prizes
of'their commodities are concerned. Where-
ever FC1 has not spread its network it is
necessary to ensure that the farmers are
not deprived of the average prices of food-
grains and other articles as recommended
by the Agricultural Prices Commission. It
is further necessary to ensure in such areas
that the middlemen do not cause delays
in cash payments and irregulirities in
payment. The schemes of cattle and
crop insurance should be taken up without
delay. The rescarch institutes such as
the ICAR, the TARI should be required
to bring down the level of their research
from the class level to the mass level for
day-to-day purposes. A central body
or celi should be set up to bring about
proper coordination between the various
official and unofficial agencies dealing
with the peasants’ needs and problems.
Agro-industries or subsidiary industries
must be developed and there should be
set up an organisation to serve as a proper
liaison between the kisans or their orga-
nisations and the Government. At the



Finance

127

{Shri D. Thengari]

same time for the agriciltural workers the
provisions of the Minimum Wages Act
should be extended to the agricultural
workers ‘r the country and for village
artisans the marketing coopratives must
be given utmost fz'xcility so that the spirit
coopzrativism is 1nculcat.cd among our
village artisans. I h'avc just stated a few
points that need immed iate attention
of the Government but one thing is cer-
tain that by merely imposing plans or
projects from above no nation can be
reconstructed If I remember aright
Mr. M. N. Roy hea said at onc place,
that wherever there is a rcvolution, the
revolutionary cadres aft.r rhe revolution
culminates into success and convert them-
selves ir to bands of active nation-builders.
In our cise such bends of active nation
builders are lacking and so long as there is
no such nucleus of active workers who are
endowzd with the spirit of patriotism, it
would no' be possible for us 1o undertake
programmes Or plans of national recons-
truction. This isa problem and I do not
know whether it is properly within tke
jurisdiction of the Finance Ministry but
his is a problem which must be taken
up by all the patriots, irrespective of party
politics. Thank you.

SHRI A. G. KULKARNI (Mahara-
shira) Mr. Vice-Chaitman. I rise to
commend the Bill for the approval of the
HRouse.

S F AW TAE WAL (UATE)
A A TCE L ATAG & FLER

st To Sto TAKE (WETUEF) : AT
¥ FTY AT AT ATET H FIH FT I A0
STIET FTAT § |

What T wanted to say before being  dis-
turbed was that since the Budget and  the
presentation of the Finance Bill to this
House much water has f{lown over the
political conditions in this countiy. The
massive influx of refugees and +he political
tension on our borders have created majer
problems and imbalanced the taxation
propo als which the Finance Minister had
suggested but as far as I can see the scheme
in the Bilt is based on 3 m 4 planks which
form the foandation of the Finance Billand
the Budget is in the right direction. I
do not think, without showing any dis-
respect to any Finance Minister, during
thesc 20 years anybody has presented such
a Bill. There have been only two occasions
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—lastyear and this yezr—when the Finance-
Bills were presented by the Prime Minister
as well as by Mr, Chavan—when it is
seen that a serious effort is madz to lay
a foundation for a socialistic orientation
of the economy.

I say that without rancour to anybody.
If you see right up from the Budget pre-
sented by the Prime Minister last year
and the Budget presented this year you
will find that a serious attempt 1s made
to scale down concentration of cconomic
power, reduce incqualities of income and
wealth, contain the level of prices, create
more employment and to accelerate
growth of the economy. Sir, my friend,
Mr ManubhaiShah has rightly said that
the Budget 1s socialist-orierted as well as
that it is an attempt made by the Prime
Minister1ast year and the Finance Minister
this year to lay a secure foundation of
socialist economy in the country as per
the manifesto issued by my party aad the
massive mandate given to my party by the
people of this country.

One of the silient features of the
Finance Bill, as has already been stated
by Mi. Manubbai Shah is that a virtual
national income policy is in the makirg
with a ceiling on income and a stecp rise
m taxation which will level down thke
inequalities and the concentration of eco-
nomic power. Threre is also a massive
transfer of corporate and personal sa-
vings into the public sector which is ex-
pected to create more resources. In this
I along with some other friends might
have our own reservations as to whether
the public sector will be able to deliver
the goods but, Sir, that is a matter for
more discussion at party level and for
various other measures to be undertaken.

Coming to the scheme of the Finance
Bill. first I want to approach the taxation
proposals and see what type of new
proposals are going to be made. Here also
I am one with Mr. Manubhai Shah when
he says that we should first consider the
question of this development rchate. He
has rightly stated that this development
rebate has outlived its utility. Not only
that; notable persons aie of the opinion
that the development rebate has to be on a
selective basis but the Bhoothalingam
Committee appointed by the Government
has also come to the conclusion that there
is no necessity now for the development
There is also another aspect of
this development rebate. The backward
area and various sectors in industry which
are highly capitalised still require the
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the protection of this development rebate,
In this connection I want to say one thing.
The Government and the country desires
that the small scale sector should be viable
enough to compete with the large-scale
sector and therefore this development
rebate provision should not be withdrawn
for the small-scale sector and I hope the
Finance Minister will take note of the
feelings in the House as well as of repre-
sentatives of small-scale industries like me
and Mr. Manubhai Shah. In this con-

nection s¢ far as taxation proposals are !

concerned I do not understand how a
thousand crores are still to be recovered
though the Finance Minister through the
Finance Bill and other measures has tried
to rationalise the taxation structure so
that evasion can be checked and avoidance
will be minimum. Here I am very sorry
to say that the services and the Administra-
tion in the Taxation Department have to be
streamlined. Ultimately the big brass
in the country know better the tech-
nique and management of the Income-
tax Departmert while it is the poor small
man who while trying to tackle the Income-
tax Department suffers most and he is the
casualty in the process of collection of
taxes.

Apart from this, only two days back,
I think, this question was brought to your
notice by me and by my colleague, Dr.
Mangladevi Talwar, that about Rs. 500
crores of income-tax arrears are due to be
collected and about Rs. 200 or 250 crores
of excise duty have to be cellected, if T am
arvight. In this connection the Government
usnally promises that vigorous -efforts
are being made, but the entire lacuna
in the taxation law is the recourse to courts,
So, scme remedy must be found whereby
recourse to course is minimised. Nobady
can say in this country, when we are in a
democracy, that recourse to courts should
not be there, but recourse to courts has to
be minimised by certain measures, so that
such large amounts, which can finance a
plan to meet the unemployment menace
in the country, can be collected. These
amounts should be collected speedily.

Then, Sir, I would like to refer particu-
larly to the incidence of black money.
Black money is a scourge of this country.
It is running a parallel economic system:
A parallel currency is being run by means
of the black money and at every stage
it is being perpetuated by various means.
I do not want to pinpoint that this sector
is responsible and that cector is not res-
ponsible. What I want to say is that
black money has grown to such heights.

5—13 RSS)71
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So many experts and industrialists always
profess that the steep taxation has created
the black money. It may be one of the
reasons, but it cannot be the entire reason.
The basic reason might be that national
character has to be developed at every
level. :

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is a very
long process.

SHRI A. G. KULKARNI : You
are quite correct in saying that it is a long
process. Steps to check the growth of
black money at various levels are not being
implemented...

SHRI PREM MANOHAR : You
advise your Government to remove scarcity
conditions and you will find that fifty per
cent of the black money will be tackled.

SHRI A. G. KULKARNI : You
advise Mr. Thengari not to create this

labour bottle-neck. Then , that will
creaie more employment. Black money is
not only due to controls. I will give

an example, On cotton yarn there is no
control, but the textile mills are charging
more whenever there is scarcity. The
point is scarcity in this country has created
black money. Then, Sir, Mr. Prem
Manohar and I can claim to know how the
industries arc working. I can say that
besides scarcity other types of attractions
are there which are creating black money.
The pious hopes entertained by the Gov-
ernment are not going to solve the problem.
I am also racking my brain from yesterday.
What shall I suggest to the Government?
Suppose the problem comes up before me
what shall I do?

} THE VICE-CHATRMAN  (SHRI
AKBAR ALI KHAN) : That is more
practical.

|

SHRI A. G. KULKARNI : Black
money is there. I think demonetisation
and all those things are only a slogan-type
of suggestion that will not carry us far.
The point is that production has to be
increased. It goes without saying, but
at the same time some measures will have
to be evolved. In the twenty or thirty
minutes of my speech if I go on developing
this subject I will lose all my other points,
T only want to say that black money has ta
be given special attention whereby we can
take recourse to steps which arc more

penal than only be at the slogan stage.
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About the other two aspects, firstly
I want to deal with the; unemployment
problem. As stated by Mr. Manubhai
Shah, a sum of Rs. 155 crores have been
provided in the Finance Bill for the yearly
Plan. Then there is the scheme with a
provision of Rs. 50 crores, another sum of
Rs. 25 crores has also been added. And
there is a backlog in the previous expendi-
ture. But all said and done. 1 think a
really truthfull implementation policy on
all these various schemes of employment-
orientation is necessary. For the develop-
ment of the small scale industry, the Gov-
ernment has announced various schemes
through the assistance of the nationalised
banks, through$the Development Com-
missioner of Small Scale Industries. But
actually a worth-while effort I do not see—
I am directly connected with the small-
scale industry—whereby an educated entre-
prencur coming out and entering the field
can undertake some industrial activity.
The difficulty seems to be this. All assi-
stance is announced. But there is complete
lack of coordination right from the supply
of raw materials, finance and the marketing
side of the entire problem. About the
problem of the small-scale industries and
about the removal of unemployment,
we only talk of theories, about grand
schemes. But actually at the grass-root
level the entrepreneur is faced with immence
difficulties right from the selection
of occupation, the scheme of arranging
finance, connection of electricity and
marketing facilities. For all these things
some coordinating authority is required.
In this connection I want to suggest to the
hon. Minister, from my experience of the
last 25 years in working in the small scale
industrial sector and attending to the vari-
ous Seminars of an all-India level. There
are many schemes like the rual industria-
lisation scheme, the State Banks educated
employment scheme and also various
other schemes. I think, the biggest weak-
ness of these schemes is the absence of
viable marketing arrangements for the
small scale industries. The Government
should help through better marketing
arrangements, through institutions like
the STC. And this arrangement should
be made at the State level also. It has
got a federation of marketing organisation
at the Centre. But unless at the State
level also marketing organisations are
created, this rural industrialisation and
educated unemployment problems will
not find a solution. That is one of the
important suggestions in this connection.
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J . Sir, the funds suggested in the Finance
Bill are too meagre. I have worked out
on my own. What is the backlog of the
unemployed at present, even on a popula-
tion basis? I have found out, if we want
to provide for 200 days’ work at Rs. 3 per
day minimum for a population between
20 and 40, a sum of Rs. 5000 crores will
be required over the plan period. That
means Rs. 1000 crores are to be provided
annually for removing unemployment,
for providing employment to a man or a
youth. In this connection I think. there
are great chances in the cooperative sector.
Why I am emboldened to say this is because
the cooperative processing activity and
industrial cooperative activity will find
an out let to a huge number of rural educated
and rural uneducated youths and it will
really help the Government in solving
this problem. I find that the marketing
cooperatives can actually immediately ab-
sorb  many. There are about 27000
marketing cooperatives in the whole country.
Now there are Rs. 50 crores for the rural
employment scheme and also another
25 crores which you are providing.
And the whole scheme can very easily
absorb many people, if there is the injection
of the required type of incentive to the
rural sector in the cooperative field.

3 P.M.

That scheme can be floated by giving
subsidy to the co-operative pracessing
societies so that they employ educated

people to manage their co-operative proces-
sing activities which are at present being
managed by uneducated people so that
more viable and efficient co-operative
processing activity will be created.

A similar necessity is there in the case of
small industries also. Decentralised oppor-
tunities have to be developed in the rural
areas and for this purpose also agro-
industry is a better proposition for giving
employment to the population (7Zime
bell rings) I will take another ten minutes,

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Five minutes,

SHRI A. G. KULKARNI : In this
connection I have found out, if you want
to see that more purchasing power is genera-
ted which will give more opportunities
for selling products to the small-scale indus-
tries you will have to extend the marke-
ting Act to the various States. Sir, in
this country very few States have initiated
the Marketing Act. At present the sale
and purchase of agricultural produce is
done through mandies by, what you call
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conceded methods of fixing price under-
hand or. what you all, under the shirt
system or something like that. Actually, that
is the rate given to the agriculturists in the
Maharashtra State, in Gujarat, in Mysore
also. With the passing of the Marketing Act,
e commodity market is an open market
and it is regulated and it gives more
purchasing power to the agriculturists.
These are, Sir, some of the avenues.

Sir, I do not say that the Government
has failed in its attempt, because the
Minister himself has stated that he has
initiated a discussion with the Chief Mini-
sters to tap the rural rich people. Sir
time has come when agricultural income
tax has to be put on the agricultural sector
which has become affluent due to Govern-
ment measures or irrigation, development
of marketing, development of commodity
market and other types of activities. So
the time has come when resources are
necessary. It has to be made further
broad-based. The agricultural community
which has benefited by Government
schemes has to be brought within the
ambit of this tax.

In this connection, the Government
must not go by urban economic approach,
namely, straightaway tax the agriculturists.
Sir, to define the profits made by an agri-
culturist is very difficult because it all
depends on various factors which may
not be inter-related. And, therefore,
for this purpose, a worth-while, a practical
scheme can be initiated where on commer-
cial crops per acre tax can be applied. The
Government should either amend the Con-
stitution or have negotiations with the
State wherein this money will come to the
Central Exchequer.

Similarly, there is another aspect. Sir
the Government has not got enough
powers because I myself have written a
letter to the Finance Minister about
foreign money. I had chance to go with a
Parliamentary Delegation abroad and I
found that Indians, who have earned
millions of pounds and dollars, are staying
abroad in Africa, U. K., Europe, U.S.A.
and Ganada. Now the Yugoslav Gov-
ernment have shown the way. Why our
Government should not do the same thing?
It is a practical scheme. It only says that
any national of Yugoslavia, who has got
foreign assets, can credit that amount in
Yugoslav banks in foreign currency.
That amount will belong to him. He
can draw any amount. And experience
has shown that no Yugoslav national
has drawn more than 5-10 per cent of the
amount.
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In India, because of the scarcity of
. foreign exchange, it may go to 20 per cent
lor 25 per cent. But if you want to get
foreign exchange at your doors, please
request our nationals who are staying
abroad to bring their money and open a
foreign exchange account for each indi-
vidual who has foreign exchange, and
allow them to draw whatever amount
they want, so that this talk of brain drain
also will not be there. This brain drain
is also a kind of export. I am not at allshy
| when our people go abroad. Let them
| go abroad and let them earn money.
But give them sufficient incentives to send
that money back and keep it in Indian
banks, so that they can also utilise it and
the country also will be benefitted.

VICE-CHAIRMAN (SHRI
KHAN) : Thank you.

THE
AKBAR ALl

SHRI A. G. KULKARNI : Only
two more points, Sir. Regarding excise
the Government has really made rational
efforts to streamline the excise law, excise
taxation, etc. But, Sir, in his speech
the Finance Minister said that he has
much to say about the self-removal scheme
enunciated two or three vyears back. Sir,
the self-removal scheme is abused to the
highest extent by the industrialists in this
country. In the case of sugar, for instance,
how much has the recovery gone down?
How much of it has been due to geological
reasons or reasons of fertilisers, rain and
so on? Si, the actual recovery in sugar-
cancis -uporassed and the entire mechanism
of the audit parties going to the factories
and so on is only an eye-wash. It does
not help the Government to collect the
right amount of tax. Similarly, Sir,
in the textile industry, what is the percen-
tage of fent? Under the excise law, any
piece-length lelow 1.5 metres is fent.
They take out blouse pieces, shirt pieces
and all types of pieces and they do not
pay excise duty or pay only minimum
! excise duty and then these are sold as
! finished products at fantastic prices. That

is why I have suggested to the Finance
Minister that a review of this scheme has to
be undertaken and I thiak immediate
measures have to be taken in this regard,
because the Government is lasing a huge
(revenue. Similarly, I donot wunderstand
why the Minister has given certain coaces-
sions to the hand bleachers. 1 would
elike to tell the Government that it will be
losing a very huge amount” It is the traders
who will take the benefit. If the benefit goes
to the small men, I am prepared to support
iit. Butitis the traders who are swindling
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the Government. The cinema magnates
and mill owners in Bombay have put in
hand bleaching units.

SHRI BABUBHAI
What about

M. CHINAI :
Members of Parliament ?

SHRI A. G. KULKARNI : Members
of Parliament also have put in.

SHRI BABUBHAI M. CHINAI :
Their wives  also.

SHRI A. G. KULKARNI : Their
wives, their fathers and their children
also. You know bhetter.

Sir, my last point is , what is the necessity
of excluding this art silk weaving industry?
The art silk weaving industry is protected
by the Government for the last two or
three years. The entire Budget system
and the excise provisions have tried to
protect the art silk weaving industry in
this country. What the reasons are , I do
not know. What is the justification for
putting the art silk weaving industry
outside the purview of excise? Ultimately
art silk is a luxury fabric, as you know.
What is the justification for excluding
this industry ?

(Time bell rings).

Sir, I support this Bill, T take this
occasion to congratulate the Finance
Minister and the Government for laying
this foundation for a socialistic orientation
of the Budget.

SHRI N. K. KRISHNAN (Kerala) :
Mr. Vice-Chairman, while discussing this
Budget I think it is necessary to take stock
of certain serious developments that are
taking place in this country and in the
thinking of the Government of India
itself, and this is reflected in the present
Budget and in the reply given by the Finance
Minister in the Lok Sabha to the criti-
cisms made of the Budget there. While
there is a lot of talk about concentration of
economic power in the hands of a few
being removed and while the Constitution
is being amended—and these amendments
are welcomed throughout the country—
beneath all this, some very ominous deve-
lopments are taking place which indicate
that the Government of India is sliding
back even from the mild anti-monopoly
positions which were sometimes taken
before the-elections. Even the Industrial
Policy Resolution of 1956 is being gone back
upon. The Minister of Industrial Deve-
Jopment after the election has been going up
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and down the country and the entire
burden of his speech is, in essence, that
the whole philoscphy and programme of the
Government today seems to be not to curb
monopoly, much less toeliminate mono-
poly, but to appeal to the big monopoly
houses for their cooperation, to appeal 4o
them to be good boys, to promise them
more concessions and to try to “regulate”
them. It has already been made clear that
the monopoly houses would be allowed
expansion and entry into medium and small
scale sectors. And this is being justified
on the ground of cost, efficiency, export
commitments, and location in backward
areas. In fact, the Economic Times the
other day commented that the policy of
the Government to check concentration
of economic power is at best becoming a
policy of location concentration. The
whole policy of allowing mini steel plants
in the private sector is just a reflection
of this. As far as the guidelines for con-
version of loans from public sector financial
institutions into equity capital are concerr=
ed, the Finance Minister’s policy hes
made it clear that even the Dutt Commit-
tee’s recommendations have been totally
ignored. The conversion clause is being
made optional and discretionary and
applicable only to future loans.
A very big opportunity is being missed of
taking over the most profitable monopoly
houses without paying a single paise
compensation,

Now take the Monopolies Commission
itself. Reports have appeared in the press
which show that the Monopolies Commis-
sion itself is now in a state of crisis and
the majority members of the Commission
themselves have started supporting in a
big way the grant of licences to large
industrial houses and dominant under-
takings. The whole basis of the Mono-
polies Comumission is being questioned
inside the Commission itself and a big
controversy is going on. Very important
questions involving the big Industrial
houses, Birlas, J.K. industries etc. all these
are now before the Monopolies Commission,
questions ofmergers, questions of expansion
of monopoly houses, questions of new open-
ings, all these are before the Monopolies
Commission and it is in this
situation that the very essence, the very
political basis of the Monopolies Commis-
sion, is being challened by the majority
members of the Commission themselves.

In the case of oil we have a very clear
case. A total capital of Rs. 111 crores
was invested by the three foreign oil
companies and they remitted profits of
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Rs. 225.96 crores in 1968-69, double \
the invested capital. And the whole
anti-national policy of these oil companies t
is very clear, the part they played during
the Indo-Pakistan war and the black
mailing which they are doing to day taking
advantage of the Bangla Deshsituation.
And yet we are told the Government is
thinking, prevaricating, delaymg;all kinds
ol evasions are bering thought of, instead
of straightaway nationalising them,

As far as the policy of the nationalised
banks i3 concerned, after nationalisation
the facts of the last two years clearly
show that only a very meagre share in the
total advances of the nationalised banks
has gone to the priority sectors. The
total advances rose by over Rs. goo crores
to nearly Rs. 4,000 crores. Yet advances
to the priority sectors, that is , small-
scale industry, medium industry and agri-
culture, rose onlyby Rs. 458 crores to
nearly Rs. goo crores which means that the
monopolists, hoarders and speculators
still manage to corner more than half of |
th> available additional funds.

Even here during the last two years,
there has been a slow down in the advances
to the priority sector. In the first year
after nationalisation, 56 per cent of the
increase of aggregate advances went to the
neglected sectors. In the second year
this percentage has fallen down to 40
per cent. Of nearly Rs. 3,900 crores of
advances of the public sector banks in
March this year, a petty pittance of
Rs.198 crores alone has gone to agricul ture,
The nzeds of the agricutlural sector was
placed by the Venkatappaiah Committee
at nearly Rs. 1,500 crores in 1970-71.
Small-scale sector has been starvad and
it got only Rs. 440 crores out of Rs. 4,000
crores of additional advances. The other
day the Chief Minister of Kerala was -
inaugurating a scooter factory started by
a cooperative of unemployed engineers
and technicians in the Allepey district.
There he revealed that this co-operative
which is a very big instrument (or giving
employment to people , went from one
nationalised bank to another nationalised
bank and could not get even Rs. 10 lakhs

Mr. Vice-Chairman, the entire policy of
the government and the entire credit
policy of the nationalised banks have their
effect on unemployment, and prices. One |
can very well imagine this ‘‘because adva- l
nces are being given for” hoarding and
speculation activities and this has alded
in pushing up prices.
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The price question has become the
most important question. The Finance
Minister talked in the Lok Sabha about it.
What is his prescription? He said more
production and development of consumer
resistance and that also has been added
as anotheritem in the gareebi hatao progra-
mme., Consumer resistence is very good.
I am waiting to see how the Home Minis-
try is going to react when this movement
develops in a big way throughout the
country. Itis going to develop. Another
prescription is more production. Very
good. But how to get more production?
Rs. 4,500 crores have been invested in the
public sector and the public sector is now
being sabotaged. That is my charge.
It is being sabotaged by the agents of the
monopolists, and by bureaucratic in-
efficiency and corruption. If you take the
public sector projects and go deeply
into their working, you will see that their
production has fallen because of defective
supplies of raw materials, ancillary mate-
rials and tools ; bad machine maintenance;
possibility of utilisation of production
capacity not solved by the management,
delay and sabotage of construction works
in these projects; no adequate supply of
electric energy and water in many public
sector projects and rotten and corrupt
management. These are the main reasons
for low produclion and these are the reasons
which have to be tackled if production
has got to be increased.

Take the first two years of the Fourth
Plan. The other day the Times of India
correspondent has given facts about the
Planning Commission discussions and it
was made clear that as aga’'nst the targeted”
outlay of Rs. 1,200 crores in the first two
years of the Fourth Plan, the actual
investment was only Rs. 950 crores and this
isin the core and heavy industries. What
are the reasons given by the Planning
Commission itself? It makes very strange
reading. Shortfalls largely because of
delay in initiation of new projects , inade-
quate preparatory work on projects taken
on hand for execution , lack of adequate
pre-construction investigation, delay in
civil works, delay in ordering plant and
equipment, ~scalation tn estimated cost,
and delayin supply of planto and equip-
ment and shortfalls in respect of both
potential and actual utilisation of irriga-
tion benefits,

Si1, these are the reasons which the Plan-
ning Commission itself has given for these
shortfallsin the Plan. And, what do these
mean? It is amazing, Sir. It is nothing
but absolute corruption, inefficiency and
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sabotage, on the part of those incharge
at the top.

Now, Mr. Vice-Ghairman, Sir, if pro-
duction has got to be stepped up, as Mr.
Chavan pointed out, then you have to
tackle it at the root. Today, Sir, I must
point out, in many sectors and in many
fields there has been deliberate sabotage
and there has been the creation of shortages
and scarcity by the monopolists in order ‘
to push up prices. There is a talk of price
hike in all industries, in the coal industry,
in the steel industry, in the paper industry,
inthetextileindustry and in other industries
also. And, Sir, if this problem is to be
solved, the problem of production, anti-
monopoly action is needed and in stead of
that, in the name of production, the work-
ers are being addressed sermons. The
warkers have been told that they must
accept wage-freeze, that they must work
hard to increase production, that they
must work hard in order to increase
troductivity. Therefore, Sir, instead of
t ackling the real question of production
and instead of tackling the management
in the publicsector projects and preventing |
bureaucratic sabotage, the workers are !
being given big sermons in the name of
production. In thisconnection, Sir, I must
point out one very significant fact which
has been given in the National Labour
Commission’s recommendations. In the
recommendations of the National Labour
Commission, it has been said that the
percentage of wages to value added by
manufacture has declined from 50% in
1050 to 40% in 1958, to 36.5% in 1964,
the last year for which such figures are
available. In simple language, it means
that the rate of exploitation of the workers
has steadily increased. Therefore, Sir,
it is no use sermonising the workers and
talking to them about production. You
have to tackle the problem of production at
it’s real roots. Therefore, Sir, the produ-
ction problem is a' problem of proper
radical reorganisation of the entire public
sector managements, of removing the

i

agents olthe vested interests and the burea- |

uacrats and the monopolists from them, !
Secondly, Sir, the problem of production
is he problem ofstatutory and compulsory
trade union recognition, of collective
bargaining power for the workers, and of
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ensuring that workers are given real control
of management at all levels.*

Now, Sir, take the question of prices" |
I have already told you that in many |

cases deliberate shortage has been created | Police
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' by sabotage and that is the new taciic of

the monopolists in the new situation.
Now, take the question of black money.
The Finance Minister has said that it has
to be tackled at its source. What is the
source of black money? It is monopoly
capital. The whole history of black
money we know. Itstarted in the textile
industry, if I may be permitted to say so.
Sir, in this connection, Shri Kandubhai
Desat himself has written a book years ago
saying that the entire starting-point of
black money was the textile industry and
the corruption and the fraud in the textile
industry. Therefore, if you want to tackle
it atits own source, then, do not talk about
evaluation of property and other things
today. Take away the power of monopoly.
I must say, Sir, that I cannot understand
this allergy ol the Government to demone-
tisation. Ifcrores ofrupees ofblack money
are going round in this country, I say,
the only sensible solution is demonetisation,
in order to check its operation.

Then, Sir, take the question of hoarding
and speculation. Now, the banks, the
nationalised banks, themselves during the
busy season of 1970-71, advanced nearly
Rs. 500 crores against agricultural commo-
dities and vegitable oils, for speculation.
Why cannot such advances against agri-
cultural commodities for hoarding and
speculation be forthwith stopped? Then,
the other thing is forward trading. In
some cases, Sir, forward trading has been
banned. But you know, Sir, the “Hindu-
stan Times” correspondent has given
two days back, full details ofa very flourish-
ing, illegal, exchange operation here in
Dethi doing illegal forward trading in
the banned agricultural commodities and
vegetable oils and, according to him, on
some days one crore of rupees passes
hands here in Delhi in this trade. And
such activity goes on also in Bombay,
Calcutta and scores of other centres also.

Itis said to be one of the biggest rackets.
Rs. 15 1akhs of unaccounted money changes
hand every day in the Fatehpuri building
alone in Delhi.

AN HON. MEMBER : Every day?

SHRI N. K. KRISHNAN : Yes. I
am reading the report :

“There have been days of “‘heavy
fluctuations in the market, when Rs.
1 crore in cash reported by changed
hands...”

AN HON. MEMBER :
doing?

What is the
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SHRI N. K, KRISHNAN : That also
I have got :

“It is not that the police do not raid
the building. They sometimes do. Yet
surprisingly a bellrings some 20 minutes
before the raid is due and everyone
disappears”

(Inturruption) Therefore, make the ban
on forwatrding trading really effective.

‘Then, Government are taking no steps
to cut down non-Plan and non- develop-
mental expenditure. The non-Plan ex-
penditure in 1g61-62 was Rs. 656 crores;
n 1970-71 it increased to 2,060 crores of
rupees. It goes on like that. Non- |
development expenditure has also gone
on rising like that. Givil expenditure
also has gone on rising like that. And |
Government keep 6n talking all the time |
about “economic  discipline”. The |
only thing they mean by  “economic
disc.pline is to suppress the demand of
the Central Government employees for
more dearness allowance, whereas hundreds
of crores of rupees can be cut down in.
non-developmental expenditure. There.
fore, this must be done immediately,

Tax arrears themselves amount to Rs
1,000 crores—56 per cent of income-tax{
and 26 per cent of corporate tax, for |
which the monopoly houses are responsible. !
Who are the main culprits in tax evasion?
A weekly in Delhi the other day has given
some very interesting facts on this question.
According to that weekly large number of |
industrialists whose group as a whole
have assets of Rs. 5 crores and more,
according to the Monopolies Commission
Report, do not have among them any
members having an assessed income ex-

ceeding Rs. 1 lakh between 1962-63 to
1964-65
AN HON. MEMBER : They have

all become socialists.

SHRI N. K. KRISHANAN : Drastici
steps are needed to collect arrears and '
punish avasion. TheBanglaDesh problem |
is getting more serious. And that’s why]
1 say that in addition to all these measures
there must be public control of al1the major
essential commndities which enter into the
work'ng class and middle class consumer
price index and they must be supplied
to the common people at a reasonable |
prices. Therefore, unless the whole policy
question is properly reviewed and the pre-
sent dangerous trends reversed, and unless
firm action is taken against the monopolies, |
to check the rise in prices it is absolutely
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no use asking the people for more sacrifices.
In the immediate future, we are goingto
face a very serious situation. Already,
an economic crisis has stared in the U.S.A.
1970 in the U.S.A. was a year of un-
precedented inflation and American econo-
mists have written that the U.S.A. will try
to solve this problem al the expense of
the developing countries. Nearly g0 per-
cent of our exports this year will purely
go towards debt repayment. In such a
situation, it is necessary to seriously think
of a moratorium on all debt repayments
involving foreign exchange if this country
is to be saved and defended from the
offensive of the capitalist world market
at this critical juncture. It is necessary
that the entire policy of the Government
regarding monopolies is changed. It
is necessary also that as the question of
resources mobilisation is concerned, the
policy that has been pursued sofar has to
be reversed. Hereafter the resources will
have to come from a proper, efficient run-
ning of the public sector, and from steep
taxation on the Corporate sector and the
rural rich, besides action to unearth
black money, collect tax arrears and check
tax evasion.

The Finance Minister, probably in an
unguarded moment, said in the Lok Sabha
that he felt sorry that more taxes against
the corporate sector had not been levied.
The moment the Finance Minister’s state-
ment appeared, there was a huge hullabaloo
in the Bombay stock market. And the
very next day the Finance Minister comes
back and says “No, no, no; nofresh taxation
is going to be made”. He did not mean
fresh taxation on the common people;
he was talking about taxation on the cor-
porate sector. This policy has got to be
changed and unless this policy is changed,
you cannot appeal to the people to make
more sacr.fices, we cannot turn the corner
as far as the present economic situation in
this country is concerned.

SHRI M. K. MOHTA (Rajasthan) :
Sir, at the outset let me congratulate the
hon. Finance Minister for reducing some
of the turdens in the form ol increased
levy on articles of mass consumption that
he announced in the hon. Lok Sabha the
other day, although I cannot help feeling
that the reliefs that were announced in
respect of coarse cloth and maida earlier

were such that it leaves a lurking
doubt in the minds of many that
from the very outset these two levies

were meant to be nothing more than red
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[Shri M. K. Mohta]

herrings which could be drawn across
the legislators and which could later on be
conveniently withdrawn for receiving a lot
of applause from Members and the public.
Having said this, I must make it clear that
the structure of taxation which the Finance
Bill presents is not as to promote more
indastrial activity or to encourage exports
of the country to earn the much-needed
foreign exchange or to provide greater
opportunities for employment which is
the prime need of the hour.

# The main provisions affecting particula-
rly the corporate sector are not growth-
eriented and, far from promoting economic
expansion, they impose disabilities which
are likely to retard growth. There is
little to stimulate industrial expansion
or encourage exports or open up increasing
avenues of employment.

FSHRI MAHAVIR TYAGI (Uttar
Pradesh) : Sir, the Treasury Benches have
no one there except the Minister. That
is the interest that partyis taking in this
matter,

SHRI BABUBHAI M. CHINAI (Ma-
harashtra) : Only two people in the
ruling party ! They have no interest in
the finances of this country.

SHRI M. K. MOHTA : Sir, I refer
particularly to the three or four provi-
sions concerning taxation of the cor-
porate sector which are of a very far-
reaching nature indeed, namely, the
advance notice regarding the withdrawal of
development rebate, tightening up of
measures against tax evasions, higher
sales tax on companies, reduction of relief
to pr.ority industries along with the short-
in1 of the list of priority industries.

Sir, I would like to submit that the need
of the hour is ‘increased production’
and this increased production car come
only if proper fiscal inceutives are givea to
enterprises which venture to come into the
field, which are considered essential for
the economy of the country. This list or
priority industries should be suych that all
the important industries or at least the more
important of those industries were covered.
From the action ofthe Finance Ministerin
reducing the list, it would seem that we
have become so aver developed in such in-
dustries that there is no longer any necessity
of providing inc-ntives for them. If one
goes through the list of industries covered
by the priority industries, one would find

[ RAJYA SABHA ]
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that they have nol included industiies
which are essential for the growth ol ecce
nomy. They are mainly those which
involve heavy investment aud relatively
longer period. It  will naturally hurt
those who decide to se( up 2 prioriy indu-
stry on the basis of given tax structure.
Some of the newly set up priority industries
would not even have reached the stage of
profit making by the time they were deleted
fcom thelist or made eligible for_reduced
incentives. Sir, human nature being what
it is, incentives play a very great part in
human aclivity and this one particular
action on the part of the Government
I venture to suggest, would go a long way
in regarding the industrial and economic
growth of the country.

[(MR. Depury CHAIRMAN) in the chaii.]

As regards the development rebate,
it has not been properly appreciated by
the Government. The depreciation which
is allowed to industries on the histor:cal
cost of fixed assets passcd by such industries
is not at al' adequate or suflicient even to
take care of the modernisation or renova-
tions, not to speak of completely changing
the old equipment with new. The deve-
lopment rebate gives the industries a
little incentive and aliitle help in meeting
the high cost of capital equipment that
prevails today. The withdrawal of deve-
lopment rebate would be astepin the w.oong
direction. Sir, I would like to submit
that it was not at all necessary to give
such a heavy dose if taxation to meet
the requirements of the exchequer. To
start with, the deficitthat has been incurved
by the cxchequer is mainly on capital
account and should have been met from
capital receipts. It is a well-established
princ'ple of public finance that capital
expenditure ought to bs met from capital
receipts and the aim of the Government
should have been easily achieved by
greater reliance on loan operations. by
stimulating bank deposits, by taxing the
agriculture sector which is left untouched
by reducing non-developmental expenditure
and by increasing surpluses of the public
sector. Taxing of the common man by
levying excise duty on a very wide fvont
is not going to achieve for the Government
the aim ol Garibi hatao that has been
paraded before the publ'c for such a long
time. Sir, T venture suggest that the
taxation structure, as it stands today,
does not give any incentive even to the
small entrepreneur to which a lot of lip
service has been paid by the Government
from time to time.
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A small entrepreneur setting up a small
scale industry, that means industry having
fixed capital assets of not more than Rs.
7 lakhs with the aid of bank finance
would not be able to repay even his bank
loans out of his profits due to the very
high incidence of income-tax even on
small-scale industries. If Rs. 5 lakhs
are taken as a loan—long-term or middle-
term—by such an industrialist and he has
to meet the repayment liability of Rs.
50,000 per year, it will be impossible for
him to meet this liability because even
if he gets a return of 20% on invest-
ment which means Rs. 1} lakhs a year,
after taxes he would left with Rs. 44,200
if the concern is run as an individually
owned concern. If the organisation is in
the shape of a limited company, what he
would be left with would be only Rs.
67,500 which, after meeting a liability of
Rs. 50,000 would be totally inadequate for
paying any dividend on the capital of such
a h.rnited company for providing for reserves
which are an essential feature of industrial
enterprises. If the Government really
wants to help the small-scale industrialist
and not only help him but help him lo
become a middle-scale industrialist in due
course, then it is imperative that the rate
of tax on such enterprises is drastically
veduced to 20%, or so that a real incentive
may be given to such people. Another
_point I would mention is regarding the
increase In surcharge on the Income-
tax payable by all kinds of assessees—
individual and registered firms alike.
Increase on Surcharge applied to regi-
stered firms is extremely inequitable as it
has been repeatedly urged by economists
including Mr. Boothalingam as totally
inequitable and burdensome tax. I hope
the Minister will see his way to eliminate
this inequitable tax particularly on regi-
stered firms. As regards incentives for
savings and investments, I would submit
that the so-called incentives are no incen-
tives at all.  As the clauses are drafted in
the Bill, additional deduction from taxable
income willbe allowed in the case ofsaving®
up to Rs.5,000 per annum and savings
over Rs. 15,000 would be in the total slab
betwzen Rs. 5,000 and Rs. 15,000 and the
deduction wil! be smaller than hitherto.
This is particularly important because it is
in this slab that the bulk of savings are
likely to accrue, savings in excess of Rs.
15,000 being gencrally ruled out because
of h'gh rate of taxat'on. It is therefore,
necessary for the Minister toreally give
some incentives for savings to people
who are in a position to save between

Rs. 5000 and Rs. 15,000,
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I now come to some of the provisions
of the Wealth Tax which have been amen-
ded in such a way that they will have
retrospective effect, not only Wealth Tax
but also some ofthe provisions of the Inco-
ne tax Act. It has been conceded by the
Government in the past that all taxation
measures would be prospective instead of
retrospective and in spite of that we find
that in the present Finance Bill there are
2 or g provisions which are likely to cause
much hardship and harassment to the
assessees. One example of retrospeciive
effect is regarding the deduction of Income-
tax from salaries of salatied employees. The
M-nister is already aware that deduc-
tions from salaries for the first 2
months of the year have already been
made at old rates and also emolumcnts
have been paid higher than the ceiling
that the Finance Bill now seeks to impose.
It is most inequitable that what sala:ies
have already been paid without knowing
whatthe Governmenthad in mind regard-
ing fixing a ceillng on company salaries
should now become subject to taxation
in the hands of the companies. Again
these are some provisions of the Wealth
Tax Act which have been maderetrospective
right from 1963. I do not know how
far the amendments would stand the test
in a court of law and whether they would
consider it ultra vires the Constitution or
not. I am not arguing a technical point.
I am only submitting that the harassment
to assessees would far outweigh the meagre
extra tax that the exchequer is likely to
get from this measure.

One or two other provisions which have
been made in 1egard to wealth-tax are
also calculated more to harass the asse-
ssees than to get any substantial revenue
for the Government. Irefer tothe exemp-
tion of Rs. 1 lakh from the taxable wealth of
assessees. Up till now Rs. 1 lakh worth
of wealth was exempt in the hands o all
kinds of assessecs but according to the
provisions of the present Finance Bill
as soon as the wealth of an assessee goes
above this leit of Rs, 1 lakh the exempiion
is completely lost. This provision will
not affect the wealthier classes so much as
the marginal people, people having wealth
of Rs. 1 , Rs. 1 or 2 lakhs who will have
to pay now a substantially higher wealth-
tax. Not only that, the botheration in-
volved, the harassment involved in this
is such that the Government would do
well to restore the exemption limit because
the loss to the exchequer in such a case
would be only nominal.
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[Shri M. K. Mohta.]

Another point I would like to mention
is regarding the valuation of wealth
in the hands of the assessees. According
to the provisions of the Wealth-tax Act
an asset is valued on a certain date quite
ignoring the cost that the assessece may
have paid for that asset. The point
I am trying to make is that the actual
wealth in the hands of the assessee is not
simply the market value of such assets
but the market value minus the potential
capital gains liability of the assessee.
The capital gains liability is not considered
by the assessment officers while assessing
the wealth of the assessee. To give an
example if a wealth was acquired [or Rs.
1 lakh and now it is assessed to be worth
Rs. 10 lakhs the capital gains tax on the
difference of Rs. g lakhs would come to a
very substantial figure and the 1eal wealth
in the hands of the assessee would be Rs.
10 lakhs minus this tax liability instead of
Rs. 10 lakhs asit now stands today.

The higher wealth-tax on urban property
is also the outcome of confused thinking
on the question of urban property as such.
I can understand if anybody living conspi-
cuously indulging in conspicuous consump-
tion with big properties worth Rs. 5 lakhs,
Rs. 10 lakhs or Rs. 15 lakhs, which are
being enJoyed by an individual or by a
family is subjected to a high rate oftax but
I fail to understand what anti-social
elementisthereifsomebody has constructed
an urban property which is enjoyed by
dozens or scores of middle class families.
This property is rented out to them or
scores of small businessmen may take on
rent portions of such property and I
venture to suggest that such an owner
of urban property is performing a very
necessary social service by providing to
the middle class families and businessmen
the necessary accommodation required by
them which they cannot afford to build for
themselves at their own cost.

I do not know whether the Government
has paid sufficient attention to the great
problem ofhousing in all our big cities.
Today housing construction has come to a
virtual  standstill because of the very
high marginal rate of wealth -tax on such
properties. The owners of such properties
have been penalised for doing nothing
anti-social at all. T would like the hon.
Minister to assure the House that housing
activity would not be allowed to suffer
because of such misguided notions on the

le of urban property in the social context.
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Another very important provision in
the Wealth-tax Act that is calculated to be
anti-production and anti-growth in nature
is the treatment {or wealth-tax purposes
of shares of new ventures. Up till now
shares of new industrial undertakings were
exempt from wealth-tax to a certain
extent. According to the present Bill
this exemption will now be withdrawn.
1 would like to submit that industrial
activity is at a low ebb in our country
and the need ofthe hour is more industrial
activity and not less industrial activity.
This little exemption from wealth-tax
in regard to shares of new industries gave a
little fillip to a certain class of people
to invest in industrial equities. These
industrial equities do not yield any return
for five to seven years from the date of
investment. So, during the initial period if
alittle incentive in the form of less wealth
tax is given, it is conducive to higher
growth. It willlead to higher employment
and higher production of wealth in the
country. The hon. Finance Minister
declared the other day that the provision
of Rs. 6o crores for expenditure on relugees
has already been completely spent and that
he would perhaps approach Parliament
for a further sanction to the extent of ano-
ther Rs. 200 crores. I beg to
submit in this context that instead
of taking a very short-sighted view, it is
necessary for the Government to take a
broader view of the situation. In view
of such a heavy burden on the national
economy, it is necessary that definite
steps are taken to gear up the economy
to boost production, to increase employ-
ment and increase activity in all spheres.
Unless that is done, ashort-sighted policy
of levying taxes, which will in the long
run completely paralyse the economy
is not going to be in the national interest.
Alittle relief and incentive given by the
Government can put into effect great
investments in productive enterprises and
it will yield greater revenue to the Gov-
erpment in the long run. This particular
aspect must be kept in view by the Gov-
ernment while formulating their proposals
for taxes.

One or two observations regarding black
money and then I will conclude. Much
has heen said about black money and a
parallel black economy prevailing in the
country. But I wonder whether the hon.
Minister has considered that one of the
important reasons why black money is
created and why it plays havoc with the
economy of the country is the imposition
of controls, whether statutory or the so-
called gentlemen’s agreement controls on
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articles. When there is control naturally
there isa black market also. Human nature
being what it is and the administrative
machinery of the Government being what
it is, it is impossible at the present juncture
to stop black market from coming up whe-
rever there are controls. I would therefore
like to submit to the Government that
in the present scheme of things, increase
of prices of a few articles is a much lesser
evil than allowing them to pass into the
black market, thereby  the bulk of the
consumers not getting any benefit out of the
controlled prices but the Government losing
alotoftrevenue and the black money being
generated for playing havoc over prices.
In view of this, the Government would do
well to revise its monetary and fiscal po-
licies and I appeal to the hon. Minister
to give more incentives for production, for
the growth of the economy.

o\ ato Ao Azw (fagix) : ggaamfy
"giza, faa AdT 7 §99 99T &I 49T Fq
ge 3w &1 a7a fyar g fF 3w F1 qwaq
ZAFT § 5. 5 O, TfiFeIL § 5 9<d <,
gerd; H 8.10 9GHE HIT UAHIE A
7 9@ FITG R AR TEE (AT
IEiR wg1 & fv fagar dag wa ad §
FNAT AT I&Q UV I ATAT TIAT AT
9g 376 F 3 FW F (@7 I M
IqTF AJTAT § S§ IATT H eI F&T &
fE 15 gaT & FAX 98T ST TATH T I
TAGT A7 I§A 5 GTGE TIE FHTRT T
oS FAMA Al TGT Wifsasd IE AR
gATH EFG GIQ FUT U7 SHAT JEEH
FEH 97.5 weEE FC frar 1 S
G A 379 T45 B 1 AM@ F FI AT 03
57 FAIGT i, %F 1 AG F| FHAT F D
3§ 9% 8 GTAE AV Y TG AN Y J1H
IF FF & AT g T AT WEL A
g1 §1 9§ 9% QAT 7 UGS T3 AN
Fr G IEA FEL | T FEGIWA F
us @gfaag 1 @y A 38 N I\WH
IS AT &1 g T4 T W) FEFT JEA
253 30 qde % fear § 1 s«
F & fr Ta aRg § %9 q@TAT A7 |
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ZA90 39 AT F 17 T frase g
Iq frdee &1 9977 W F IJIT FAT qIAT
TAF AITH | 4899 § FZ &47 W@ § )
ST s § Sad qarfas 1970-71
§ Sl AMaT TAFH A7 36,950 FUT
IZ ASFT T areft g 38,951 FUTN
JIET 3.5 q¥de  FIT J AWAT TAFT
TR GEY srar AAw qgAY § | Ty
q@ 8 A ANGA 4 LA T AW
ZATIINGT 9 T TEH WY FAT(TLEE
FE FT AT qAIHA § 72 W T9 &g wqv

| &1 3 Gz @ waisfiea gRIdE

F1 S TR 47 STATHE CIHISFT &
graeg § ag F0a 9 67 99 T
TAT & 1 SHT Gg A A N S gl
gf ¥ 98 68-69 ¥ 1.1 wdzT gt &
69—-70 § 3.7 qvde gf & T 70-71
4 5.6 97@T g% § W} 71-72 § ag
FFFT 12.3 ITAS i AT | £

4 P. M.

SHRI MAHAVIR TYAGI (Uttar
Pradesh) : Sir, on a point of order.
Keeping the dignity of the House and the
conventions adopted by this House in view
when the Finance Billis being discussed,
the Finance Minister himself or some of
his Deputy must always be there in the
House.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
Mr. Ganesh was here all the time.
He has just gone to the bath room
and will be black in a few minutes.
And I am taking notes in his absence.

MR. DEPUTY CHAIRMAN: It
is only a question of a couple of minutes~
In the meanwhile Mr. Om Mehta the
Minister happens to be  present. He is
taking notes.

SHRI MAHAVIR TYAGI: If this
becomes the convention, I am afraid this
House will lose all its dignity.

W uRAT@ N S AEaT 57
Frzae fafaedy @ a1 aoaq € |



151 Finance

SHRI MAHAVIR TYAGI: That
is right. But he could ask some other Mi-
nister from his Ministry to remain present
in the House,

MR. DEPUTY CHAIRMAN : The
Deputy Minister  shoula be present in the
House for such exigencies.

sfy shwwz wrely (fagiz) @ wsfr s
92 % I qm Wi @ aien gRl A
Fsi @A ST KT QAT FWT, GF FT ZATA
weA Ay F9NT |

SHRI MAHAVIR TYAGI : 1
humbly  submit that in  keeping
dignity of the House some Minister from
the Finance Ministry should remain here.
It is also your concern, Sir. Therefore,

I suggest that you whisper to them not to
waste the time ..

SHRI OM MEHTA: I am sorry.
Perhaps he has misunderstood me. He was
here just now. He has gone to the bath-
room only for a couple of minutes. He has
come.

=i Fio TR0 WEA (SFiaT) : FuwAWl
ngrEa, § 9 91g% UET F 413 4 %2 @I
a0 % G EfEEiz B a1 § 1y FJAT AT
IS B FZIF THT AR IAT T IV 4
Frwe fwgr war o1 fx g9 a9 ¥ 850
YT To FT SIRA LT ZIT | wfFq oy &%
fazar Efedle A9 a0 3 srgx @ IF1 8
gz 850 FUT To ¥ FoN g1 AFIE 1 39
1T g8 TET Tar A7 &% 220 $9F To Fy
Ffwate T | %A THT AMFH SIAT
fr az €fweiz 220 0% go #T HAE
g | o A1H agaT & fF a7 Sfedie
220 FAT To A FI FT > IAY WY
Fofi gz wmmr W fedee w@Eg oA
Wavgee fFar § gas #w Sfediz
260 FUT &o w1 &7 | zod  siftifoag
FAAT 8N B TG W 60 FUT To gy
TAT AT AT | 98 AZFT 300 FUS
o T wfaws A «gwr ) 3§
%8 & TH A1a efediT awww 780
FAg (T wH A A7) wo T
wa A UE AR O AT TAEIT FI
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SUTA TIFAT ATZGT E ) A aF g0 T
ST T 47 ¢ 99 * foafes § tas uw
i T M (gt aar g fag gvg
§ 714 g, ard) g1easd 3 g@T 9 E i
faar war & | %fxw 28 Nsama F1 a2
& fau fl gz avd g fF 9 @ 39 W
Ti¥5q g 99 F7 4138 @ 9 fefezagna
giar mfgw | g &1 fos Mzazg o7
FIT AGL &A1 g, &fed  gwWIX Meama &1
fefegeqma wi A & ot ® gzq
FIT FTEITA gH F| FIAT & AT ITT 47 A
AT 1w gl a9 af frar e my
FAGTA FI AT FT g7 Agl aATIT AT
3+ &1 fefegegaa are e av agr frar
al 5q FTAT(ST IZ &7 FF gAT<i SFAHY
Fi AT ®F AT AT fEmT gw AW )
fy Tgar ugat | faw gramnd av ) &y
zn 2 &) o feafs & 5o & foF ogone
g% & 9T w3 fag g wy A ad
TEATE 1 AR TETAQAA ATHE H 0
age sgrar qEfaafa g1 zafan
gq ST Fv FFIFH) § A TG F) EA AT
iy =ifgu fo Fa & a0 @l #7 oa
Ty grafan atgv adi & Ov w8 &, 48
qraT 37 H 2T g 7 FraiEsma
7} AT AT § 99 1gs 927 o (s ame
AT AT | %vT qG TWH Tieawa el
9T FTAT & ar fafwag g9 & #1g &
97 oY NeFed gt § 39 71 (sfegsgam
W Arar =21fge  gg & N T EN A A
EFTH FYAT AT

AW} A yAgIHE & fog 5 FOT
gyt fgar oyl § AT 3 FUT Tuy
%1qd wAsArge & fau fegr asur &
grdl 8 UL Y0 TF AT HAITAT &
fag = a9 FTaaz § 7= a9 2 )
7 =1Ear g {5 3a 2w & foas adeqT &
w17 57 1 feara fEarg &iF 9 foar sty
a1 g% ansma 3 fe 9 andearge 312w
FCADME ATTH § A T ARATTHG F9 10



153

Finance

FOTY FH A Gl | 7@ FTT A A g
st nifaaq fear qar & az 80 #UT T
F1 Nfawa fwar a1 & ) o § 9FR F
ggAar Frgar g & sft faas o qwwie
¥ gz WE AN FHFC ¥ F IO
aF, 37 #1 a1 §qT FTHT A AT g
feqr Atai & 1 92 99T AR ST ¥ IW
0z @M & tqg §F 1 gAEET,
wazrTse At & fau fear a1 g 8¢
F{Z ®IAT, TT AT &7 FI71 AN E, UL
a WA fl § ArAAT AEET E

gq fz7 ) fagre & ait & 9% Far
& 1T 3w WY FZAT ATEATE (F 1 -
fuw Savmie g1 T & ca¥ fae agl giu
&1 %@T & S & gar<i gvrar) Hoogd &
AT ST § AA) sad gedda T 98w
a7 T FV gT F F Frfag &g A4 A
W %@ fag § @Al a1 ewmA
&9t F18aT g I zmed a1 ot 9w g
SHH FT WA FTNAa g g g ¥
fagre & 9fq g &1 $1€ Way ggw 957
gt o | arg I § g fegrn a9
zafay § =rgar g fr g fagre 1 wara
F AT 7 fF 98 aga fawgwarg @ fag
39 & fUgs 9T 1 43 IR & WU F160
STl 3.1 ITHT 4 w1 =iz |

S i geawdag @) fatwe § 99
fafae &Y s ga< & suar =rfgg adi
g% qIq AT 9T 9T F1 & SIAT ALY |
#3410k 19 daT grar g fF v g 49
aArfEad 1@y & S Y #1 S F1$ 7T
g 97 F1 Si 39 ¥ g1 fadq awg @w
wrar & | gafau ¥ wgar g & sawrEm
I AT GEFT &1 A 7 9 a8 AT §
AP FIT AT TFG AT & gE AT T I
9tx, T a8 T TaaTH FET =AIET )

WF , 7T FZA71 93 & FF 97 fea1 Aaar
Srar 8 98 98 @Y 71 gefufwgfey
IS JEAT QAT § AT qg FJ OF
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qZ FT AT 28/FT O fermr a8 & o
S F S38T g1 € 98 f9e 39 wan iz
agfiqdl w1 fead ¥ & @9 g s g
AT AT SIATHT FT AT EI FIF FAT
F1fee 98 F1w wYFT 9E T O §
Tafan & ogm § 5 39 arg & saw sedh
g afa=x foar s & o weddea
gag 7 997 T 9% Q17 | THFT FGT
SUIF §T QT & T 9% qFIRT F7 97
F ATIF & AT T 3T q99 § 9FTH 05
ga1T AF1 A1gAT § | AfF 77 A &
a1 Saraal &1 usfafadas gar wifeq
C 3T W & T GG o § 9AF
sf¥d § 97 9T A7 7if23, 52 1 avh)
A8 & f5 ot anr 9w e ar e
FE) NFFHE FT TR &3, I A3 07 &
IR AL GFTL & FIP F7 FTAI7ZT G
g | 31 {59 30 & F16 FT I21UE: A7
FA F FA FT ATATA T ST UF
sfaga & fed & fregg Fwar .ifeo
foe &t w1gae a1 § 5% F9T wAFRT F
fma fwa Frai &1 Ser a1 gFar 2 7
g9 wfd F@ ¥ Fm geaAEEw
g1 gFY € | &7 g7 9T A ATHIT FT eI
ar =ifew + & gar Tafad Fgar g fr 58
F1 ey g & ar frdt afa ¥ og g
z S {3 51gT 3 av ata & Y g ar sy
g, o1 agi & a:fa? § a8 3.7 ¢ < g3
g« foig g ot F17 AT § Sgwr a5 ¥
ST aifared §, 5 &0 79 g7 & 9% €
% FI IAD FATFNT T A7 IFQ A TR
FATAT FIET | gHITY 9ger TH A0 o7
UF ST 3T FT I, a1 IFVIT q qadEe
F1% ux ww fagrw fE o wigde /i §
A g8 AL F vgA arw g1 g1 ATE T F
TEH A1 gL, SFH 1 9ad He FF €A T
& a8 1T A1, 3T AW 4T I8 G197 |19
fFr gz g F@ F1 2TATIT AE T AT
TaddEd A AL F qET ¥ AT /AT A
F3TTA T TEAT & SW 2FTA ¥ ey
A1) A IEFT q9g F TA WY SAGT F
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[t o TAo #EH]
T QLA AT, TAY A HqAT fagary
2 wfeg qadde oq1 $B AL FT @I
2 97 foF grardy srfesl § 91 387 =%
2 97 gx T FTA & STFM & agq
q1 ®1% T 7 & @A frar a1 amarg
TET AR FANT g, 70 WY AR g
F1 7 fF awardy srlwg § faea sradi@s
¢ 3a% fore agy a9 F17 T@ar g, ag 38
IUT TEAT @Y 8, HIE F17 giar ALl 2,
faw am & fag aFQ AF0 g, wifwg
HryE |0Fa 9a% A09F F1H AT AT
g T 3 oI & ) aTFIQ wAHIG
aga a€1 ag af § 1 zafag sw AN
1 FH FT I Fifgg w0 AT 1 {H5T
Wi ST AT TEYT T/ AIFIT F1 .2, AT
ag sgdv & % gu gneadl awT @
AT zasefcra @aEd g auad F#]1
QAT FATAT & ST UGN H1GHIS FATH
3 fag v gar-ardy sataT Arfgg v avg
T ZIT AT LT AGE AT &1 AT oV Sty
FIE HHIT AL AT 71 TG AT &
ar fras AOATT AFTA FT Y § AN
fagdy e qFTA & argT T & AT
TITARIFIE GG AT LN 20T & )
a1 AMNATE FT TSH@RGIT @9 & fag
g ¥ GEFIT F1 S FA1 afgr 3R
fasga Seer FIA FT G § | T9FT T
2 fos gTHIT AT A I A A4y & IAH
ST gAIRETE 3 f9g genraea St Aifey
AT IT TEATTRAT FY ATH 1 AT {57
Zar & 3§ I &1 {297 37 A ®7 M7
GIFHTT FT o) F7E 97 qTAT & | G¥FICH
Y AW § SAFT €T3, IH  T@A-qa
F1 51 321 & 99 ¥ § 0T WIAH G & 5
HIRAEH 1 qTg 595 48 & fAsady g
ag 711a% fzavk & & aveh QA & ) gar
FBATAAATE 1 3 grA A N UF A729 9
fear war & wum @A & 42 3 fam
SqF A A aTq AR R &1 AR
g9 HAr gmzmd € fF oy W zm

[ RAJYA SABHA ]
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a1 & 3 arg F) e v | s
T+ gF F A0 FL 5 FUT Fo  FIAAT
FAT T% | 59 a@ 7 feafq s ot
feegeara ¥ & | 19T 3 FIWW 39 &XE &7
fa=re ga% femns & et @9 & opf) W)
dargan g | qgr F1X0 & f5 50,000 A=
o G919 § N T FW F oy fFd sz
F1- AT ag ArAY SAFT &1 qET ¢ - faar
ATaT &1 3y gF ATqA u=ar g xS
HIFIT BT FATT AT AW & I famiwt &
HIT TIHT TG ET F FIE WG AT
&l & f5 Tw ¥w H §sAr gAIGER
FIGH Z1 )

s Asg temitz wg  (asw g3@)
sqgwafa wgiew, § @A faer @y
oivr wEaifas wigdw faw w1 @myA
FIAT E | DA, 3T & ATAET I 3 AT
ggi 1 sAFEAT W AR ¥Y 37 F (@
AT FEIGATE & W 3T F Y & fag
gu WY F M9argg fawiw & g &7
Afeggie frar | 3a% fau 9987 g=adly
TrRFT a1, fgdia daadia giser a9 #iK
A gggdty AFAr g9 3@ THTC AT
qeatffy ANAT & g0 AW & 1A F1-
FH FT AT TEAT & | TAX GHTGTT AAHT
% 49T &1 T QAT AT gAT AT F
gaar wfg ) N7 fage sara I =Afeo
g5T g fww w1 §--qFIT & O
1 Ffome N--7g 99 9gqq FH &
g W g faar § Fam adl agan
AYT 1 GG FHOTH I @) NEWAT
f& fas¥ g5 adt & g qu, @maq
gi7n, st gfe ) gafa & fau #39 g
7T g, 39FT 9 afwny @wy aur g
fe gamr o9 srw & fou, swd gavgs
AT Ffaard) siagmam & (oo, a0 &
Fa fa T agdf wa g, aga FaTfade ws
FT #1T faen g, siT gaar Y =), ;e
9% 8% g7 g &, g9 IF 24T Fv 9@t
AR F1 AT F, WA T THA | T THIT
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gAY FraggEarEEl #1 gfa F7Q gu, AW
#1 gfaard) srazaFar @1 gw faar &6
wfzard &, faar f&d agd ag@ar 3,
QT FT AR | 47 q9 31F g, 9T HAY
qfsr® gaeT & fag ga a3 S 39
Fgu 3514 9, I Fear qgr fx zufe
TEEF TATY T A7 §, qST AL §,
T YT & T aul § g FE WY
f& ot g fesfs s=gi ad @,
d1 ag &g |aIy F) A5 Agl g A1 JE
2 e Wy ggar saeg g % wiw afeas
F92T 7 FS T §F aqqq A1 § [(QFH
EAFY wrar &1 aFd) § 0% S gnrer am
F TEQT &, IAF AT HfFT 2147 A
wfas #sga gt 1T gn 99 fear &
ST IR 1 TT GGG § H Fg qwaTg (F 9g
& 3T FY ATIT, GIE HT HASHA a9 FT
HqEY g, IR QT FI, G4 AT FT FTH
frar &, fEe oY gl wigh afsas @wex |
T1er g3t & ar fEEY gF1T w7 FA W R
A ATA IT 1T FT TG HAT G, 98 § AFC
912 aF, fF &9 Sgar [T AW H
At & fagar qdsfifraa seqfaade
H qrar St & | AF ggwar g fF s
afgs1dr &9 g8 g F WEAT AT §
gar f& 2@ fga 4d =gt s @
TR 9 989 F T gAY TG
ot = Wigd AT /IR A W g9 G
#r miAar ar & aagd #1 fF5E qF0L
FT AT AE §, WAL FIE  FHT ATHV
& 47 Axale F GE TE G AT F § AL

zq fem § o W\ Few @I w1 W® &

qTHIT A AT F AT IAT F AT T,
# HEATE 9 ATFIH §, T M A FTAT
g | 9ge a1 FARHES F AW T HOA
a7 & gg @ fawre 3 ogM fR A
arfeaz & a1 a8 € &, afew awgd F1
1T AFL, ITB A ISHT Fra=1a 7!
g3 1 gaAr &) [FrE A § 5 oawgd
amgdi #1, w@fas Faee & faaq
LGN &, AR qanAegr a5 qy faar

[ 4 AUG, 1971 ]
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SITAT | 1€ EEFET @91 X ¥ WA
agam &M g AEY g aFArg | zeR
fau stazagarza ag & 2 fF S8 a%
FITETAT & Wi & T 9T A9 1 3 wfg-
fafaat & ary 93 3 afgFr Qv 97
AEY F4T aaTyret F1 gwAT T, q9 a7
TR ST fF g weT I A1 A A}
qEA | gW Sewar § oo @i #y wgge
faar ST W § AT 3 G ST Fam

ST TR wTe T UE AW E, 5d

ny FIEd § 9l 7 T aFiT &
FEH ISA 1A § ) T FEA Ag fw
A wE T B I Gfzaw daEe
sawi 7 fag 7 fgegeara fas 1 #eea

lure weaT Wl wrfww & gwrer fasdr %%

grel @ a9 T@r &) el 99 afix
FH T FHT ¥ AT { FEiEar
AN faasi g@ 7 awda 3 F[A g4
FLATE | AT 1T ZA APT dFY
Fiada *@ § fawrs@ & 5 sme
gieFqd FH gl § A7 4 ¥ 9 g g,
ga¥ MEfaefad) a8 g & v s
agt agdv &1 gaFr afema I gen
2 fF yX arq | TET FEQrEI a9
2 f& wwge v 4z 4 f5d) o waa
3 FaT &AW F1$ A=A 97T Y AUFT E A
Tg ata=na ® g1 T F faar srar &
forarr o) mwsigz awt & glafafy s &
ST HARAZ §F A19q § 257 UL AR
A q17 1 GAAT 71 BfTT F@ §
fY eared FT TIAE § IF 17T F1 g1
F33 & fAT BEAT F7Q § 0% F19 7§
g1 ofmd, 7 AWt g i 92 oF agr #wfeq
F19 ¢, afF7 97 g9 A19 2 F\ oF A7
g ¥ G a5 7 Fifaw FTWE, qAw-
F1E T AT F QAT TEY & A IF FIF
F g FAT fFE qaw 77y Av safsy
fazin Fde7 AFT g afew @nmm § fams
W a5k g a1 fwad af g, 97 g3 @i
F1 FIMT AFLUF a7 oFT fanim

F14 & awT F97T EAM
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[sfi v fFRaR wez]

a7, $ GAT 0F AT ATHIA
faad o 9q@ a5 § JATT AHAF
fgar 911 9 A\ | gAY aud &%
Fizarzat w1z weafeai gmd @i
IEIT & JAT F A gg q@ a1d AL
ST AFAAIZSE, F B HAGAE F AT7T § )
7z AT 15 | AHT TAT1 997 fasa [
B 41z ¥l 92 9% 8 war @ 5 3w
F1 91T fa AATAF T G T T AT
Fifew e fer g gaav fagan ghe s@
F1fed aar s wfaut siw s wfsardai g
TR AT D FTTHTs FIT 4 FTHT T
F7q F1 Fitaer & 1A wifew | & wral
wear g f5 g T afzqes 81 g
FI47 AIT 9Aa7 T IH ddg K S ais
72 wizarzat & @ 3 A gT &l
Elenil

- =
S0

AT, TG HAT T AT AT 7
fag¥ Wt aq@ 437 & wa=0feay 3 gearg
off gax afqfafuaia fag a0 O 7 agaa
N1 agq a8 fagga w30 =T
g % aTarT &1 59 g4 7 919 ITET0 ¥
w7 41 g | fAgq AT @ FigAa #)
wE 3 g at w1 wfaffaasd €, @
arg 731 &, afes T 9% I a& N
g it fpel) T2 A F0g q919 F 9 W
€ 1 ¥ a1 F qNT AT TH AT FT AT
qART AGA &, W AIGT I AAAHE
F dgg & W gar Y §, I
g & W sqF @ JEr Aqifge st
g arr fqawr araar Qo9 g4
Tad A9 6T A S NG aga 9% @y
gear g FAAfeal 1 aik ¥ § 367 A
eq17 X@T FAT Fifew T sa% afgfafaqi
F QT FIFAT FIE@ IART AGHIT AT F)
faen # $& w38 I317 TI1f30 |

HAY, A TW W # qAaaE
TATIAT FHCAT A1ZX § &1 2 oo # ot

[ RAJY.A SABHA ]
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qEAT AMFT € 1 i g7 qEL AW A N
AT FIX § A g9 F7 g & 5 faodr
3o ant & gk 3w § 519 wafy g
afea ga gafy 71 I@F e g ww
g ol & w19 g7 7% %97 & B s
arareat § feadr sfsqizar @y o
Io1d) 9gdl ¥ Far3 mA F foaq e Faar
#1 D% qRa 9 fqog aff foaar & 1 s
dl HIAAA H uF q1@ & W sare’
F49 95 gu € fore ux faodg mr g
I I GI G TAE FAQ W@ g,
AT AT 1T & AfT 9% I 2 faay
qF 999 WA & | A} eI Hew gIW K
FE F& U8 20-22 WSl & 9f go &
faq gudaAr graTam) 2 | 3gET qfk-
oA aZ &gl § fw aar § 0w wwie d
qa 931 Y F(ar g, |y fiar &

g AT FWIEfr a7 gmw a7
g agt faaar § e 4% qrgg et
aat @1 & @€ g AfwT 48 qias faew
9T #i SAGT FT AT 9T H@ @
| fasar & ) safRe @ §IFT & 9y
Fewr 5 qfefoua farzn § wga afc-
FdT FIX X} AAIAF § | 7Z oIS
2% st g favag # fashi & 1 o7Eiv ara
frg T smdl sammwq ¥ s 3@
guref) &1 frafo fear ar, awg o i
forg famr & v 221 8, forg i @ & o
& § af qorfa @var wgd &, sEF fau
Aiqwaw gz & 5 gT are-faars & fao, #rs
WY qrAeT #4T T g1, AL N Fw a4¥ 7 87,
g% fag safy fafeag w780 arfgr
AR AR F 1 ¥ gAw TE F
Sy § Sawr whw ¥ afux AT
wdtd ar 90 faw F 7@ fgar & srar
=1fgT | )

T WAV FEN—3 T sraar
F JANTAT §——FKE A G937 & Ay
AT Y qRen) 7 &Y, ;grg fady gq feor 7

Fo A at, T B 779 I3 Mz
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F A T § 1 3% 59N §AMT
W oI gE WA gemr ) Py
INH 9 Far wher w5 @ 4 4y
W Far gafae 9fax adf wwar fe
W AT @A AR § o4 awe
ekl § w v Wiy o AR
g fawmr R 3t w1 asw
AR A AT A AT (qH A R 1947
¥ 97 faeet q@mll g S q
wiw gfear Wt & @ garew a1
&3 av, it afa<s o) g7 T uae 9,
®T1H F qI AT 397 vAE § FF a3 ar
W) F1E Ty THT ST AT AT AT IAEY
TIE A IAT AT | gy NI F Wa,
d@ v wwfE &, wofafes aax
wAal § ) a7 7 weE § of) gar Wg
veal oform wg g fo wafafe
frafezat @ ot feed aifgan st
RO A A 1 T A adw nfe-
@ afafafudl #Y &av gu, few 9 o
g =rgar § fe wifefars g o s §
Wy fqaga Sadiwa ar w19 §
weer o AfaFrdl g1 9 e shagfer
2 T ufeede 5= a9 AW @1 U

dae grr g, 9aF g fedwan @) |

Y, 9§ UF 7€ FIST FraT a7, qAfwq s
qrfefors awr g 9 sg @ & FIw
®TAT! g AL A | SAAW T s fafaw
qeor 35 A gfee & faar wan an ) ofony
ag gor fr sy us awy ufefaoe geae
w1 Wil 9 3N & AFCF @Y AN,
F 7g T 97 Y FLET) Ffaawrd) a5 quar
ST ST gET AR av @y & afeww
HTAT ST § | 39 @R § 99 & Q19 S0
Xaqr €3 g1 mar & & afe gfear W
HQ MITEA  HT SRRIT /ETH F R
Saar &1 S 891 faad) aifgy, sAErd
frrer) =rfen ag A} faw ard) & AT ITURIT
WIS qA1 @A & | 38 IFI F e
FY &F FI F CEHEATT 98 w8 fr

gt gfemr Wedt § aw foaw A
6—13 RSS/71

[ 4 AUG. 1971 )
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€ YR JHT €&e1h A g A1 ww siewe
€ 99 9 FY 7S ¥ T 997 FET qA T
ar wrfgr foad 7 o afasal = o
gaX X 4 IMA FI 19 F7 1Y, 9a
femr ¥ wrw FC TE 0

=, ga agt MiamAe § arrsang
) g T T Frh A sFAr 9T FIH
ZYar &Y, ag o 91 § ) 98 Tq THT HT
o § ST SHFQI F A & N¥ grav P
gifae oF w1 g G o faawr
23T UATANT TR TR € | SU T
FY QT g FTA gA7 g wa, afww 99
AFEANT & YT FE 72T § f5 smver o) %

FITAT ST FIGTAT § 3FH T FIH ZIGT § 1
| 3% a¢ fov weag<d ®Y w@r JE@r W
worgl w1 FG9 GqAT W g @ 5 gak
HSGXI ) FIT ITHFT QT T AT ITHRY
| FUET gy FF {AFTC TAT AT | QF
ARG wEFIR F wrenaw g @, aa
qrd fat §, ST TAT T AT GH FI7
FT, FET I F AT FAAET F A1
Samr€l e aga @ w1 fRe Wi € ) T
# AEa dd TE)-78) weafaat, K a@
#Y yafqaier #2¥ § g 1 33w
& ETT AT RO FTAWT TRANE | =17,
& w0y & fF 9 Fi guy o Gy
& SherQ wur B gErY F wliew I
qT faRT A srwer T St e g wwafrar
Y 3@ 9FTT T TR F Faerred a4 & ar
qgd @ Sar w1 W &I § I
I g1 9118, S99 gFEUT 19T
g1 wifgy ot 9F s % fgars o
FTA 7T FAF foeg &y sHAE) 1 9
FifgT ’

gaR 2 F1 nfors o aga =8 a4F
T 9 TG 91, 9g gAvw 7{Ed a1 IT®
AT ' NI F1 @I fe gww amee
FAAT ]G FT YT HTAT AT gHIR 78T 487
ad) arare ¥ [T oF | g SHTT
§ WAt FE 91 F IF € 5 T /0
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{5t 7oz fFR wee)

gAR et g & g aff o §,9 Svr o"
T 7l € 97 q@ ey 2w F ofefeafs 5w
TH1T A AY g¥h  fs T A qwi 9r v
vftd mor 1 wadg Aoy qw AN
FAGT K THIT F 01 FO F 7 Fa13
Y oagi W W FB Ou  gdwefd,
qfagfs @vr g @t O 77 wifs  wed
Z 65 Satww ¥ gIU °7 w940 SFW F
T F & qREn 1 G fwar g
§ g FgAT TRt g o) gt ey
#H aglay ¥ wo%e 'Y § NguT FT 4
& f5 =t g% ST 0 v §, won-
e a1 awr §, 89 % fad a1 9
2y 7E) amad, 5w 95 99 e & fF
w M 237 323 gAafe anfe § Har
TH) & AT ATET 700 FOT TIATFNT §
IAEY TGF FW F ¥uA Hay Frgem )
T AT 30 frd a9 ¥ Fge G qra,

fog gwe ¥ 9 awsr fear wng, &

AT sEwT wAAlg o aRew A v A
ok fag vk sravasw faers, a1 dar
fagas A a7 fagft N =T @A
§ ITFY g wET OHIIT FT GFT | IF
TEX F QraF Grone gatad a8y sans
T § fF 57 F o awear 2o F qraR
gefie N &, N awwar 3w F ogmAd
AT ¥W F) 3, IgHT AT A afew
zafd oo S 2 6% s wwemT 9
T & awFET FT 50T 8= arw form
JOUEAT AT AW BT g0 FTL R | TH
FFR & 99K favar § fx soaqg u
gagarg 5w Ay w0 adeg
wYAT JAT AT ) TYAY €T A H7
&

N, F7 4 faay F vy §F
¥Q FFAT (AT § 1 7av & gave Afqury
& I A X forar #Y UF Frasde
WeAFT F FART | o oy ey
@ A Th ¥ 5 L Tatdew e e

[ RAJYA SABHA }
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farar &7 gara sifacy & i Sz TaARE
RHIT 9 FTATF fawiad) ' &) SsEeT
afne ag gon & fv ux A Swt @
T ANE s W W aErws f@uwA
g, R g &R IEF AT gq
FIGTAT JATAT IR §, A F&Q AKX
HAT-HT USAT § HHOT-HAT  qTSTFA
&, qern-are frew %) 98Ts gl § 1 @R
farsr & &% ¥ o0 #1E 3rg Faw O &
a1 g Bw § oF @ FRgaw I 5@
g a1 39 ¥ wrug AW # Eidww F1 faw
# 0% {997 TIGTETOT JIAT | WIGT FVE /|
gl gdr & awdl gy awdl &, afww &
awed) &, IAT Y Fw) &, AU &Y FHA)
2, 7 BT% 6w oF foadl gard dwe
FFg E ST qrgmEw F Ifaeiwd) @
aifge 1 F gwzar § 6 3o 539 § 9T61T
F& 5707 X0 1 L 0E { g Fear wal
Yar & S0 AqA-on AT H AN EH
QrE qTang Qi § HIT A AFTMT Fi
AEAT FW-FHA T AN I FA ATA
&g # faw sl & wige ag wrEAT gW
F1 3@q 1 7 frea ) ) F W g
FHl aff Ty 71 afac a7 @ -
T 3 fF g ¥FT o fogar $f-
Faw & a8 gfaed g wifge

o¥ Te f5 & aumn frdes ware
FT T, ¥ FIOFT 6T1T qEF THW F) AT
feiar AT | SF A AT GOSN
frar AT A1 WG9 g7 NG F A §
ST QNG WA F A IE UH
A fr 37 Tow ¥ o ofifeafn § & 3w
¥ qig faera & qigal ) FH) g, WS
QI F3T Ad) §, 39« TET a2 I G §
AT g F 7t g 39% fow weafadas
v AT A ¥ WEAw F Qi ¥/
AR FrETEs | F qaaE M AR
FEgw gt IoTaT v ¥ 1 W) N gAR
agi TeT ¥ agy A of fgen § fomw A
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AT X AF QY I G A ATET T FEY |

[ 4 AUG. 1971 }
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¥ Al w7 9%, g G997 Ag g WA A

0g @ e TN AT 7 fedt e | Fadoa ) aoe Farard sad, Ak faard

qreRY w5 geF fe@rd M 4 e AR
e F N faa Faaa g 9 9 GEm
£, 537 svata § F5 =1Ed ox ) WA 3w
fewr A F1€ FaW AL IS ST GHAT
§ wradly w4 AEEy A #A0g FEW
F JIEFTAA VST FAASH AT fR g
R zawy feg X 9 enfas @amar &9 &
fag, gar «Y agrar I ¥ fag, I
fag 5 Faw 3Iog oA =ifee | adifE
s FafrNgnany & fo ozfoas
IS T FE OFE I 1A
FAMATT ad g | TH & I 6w
1 ¥ NfaF 5 wgr W w1 5t ey B,
o, afgeare g, T gwd W
R gl W M oo w8 feoaed
qT W) AT 7ET & JuT A & JEY 9gw
gy afes 930 F TF FIF § ZAL AT TF
agad § 36, 40 T 48 HE TF AW AW
£ 1 J g arg % g ¥ gd) g &
ST F HOEAT KT QU ITANT ALY A 9T
@ § AR 99d fag St Tew A A A
feaiz § fadia stavaaarsi w1, F 9330
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[THE Vice-CHAIRMAN (SHRI A. D. MaNI)
in the chair]
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g, ¥ arm & o fofas FQwwed
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sy, W

Dr. V. M. Daadekar, Director, Gokhale
Institute of Economics and Politics, Poona
says tht the Government needed to invest
Rs. 800 to Rs. 1000 crores every year (o
create more productive cmployment to
check poverty and unemployment. Meagre
provisioc of Rs. 25 crores would not even
touch the fringe of the problem, but only
create unproductive employment through
payment of doles to the jobless.

UF FEAA T ~—
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# £ FEAT gl ATEaT 1 50 HNT A 3797
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fagat aF ot a7 9% } W T @F g
:z’ﬁ' ex A 0 IqATAZ A 350 FUOT T

& wre fagr var & s fr st Fd
g fr fre &Ym= ¥ T 60 FAT AT
&1 A g FT OF § | 5] TAATAT qIG-
Ffaae ¥ o F05 4T 1A 5T Wl B
qY AT FgaT Ty & fF 35 W HA B 4%
ISR ’;&aﬁrmmﬁa‘q%r«ﬂ
& fa sy oy smgwar{aaaqz q ag
gy adf Y § Mc oy fod @v wgmT
FT & Eaw TR FT

ey, N azfafagma &, o garo
wTEA &F § T8 THAT Niw 37 747 F, FFA0
zrg &4 &Y 351 } fF 1950-51 ¥ 38 #T
TA A7 504 FUT TT | (9 TF FT
a9 5254 FOT TOF Y AT &, FOF
L 100 TA1 q3 747 & | &7 A, am-
FTaTHe TFEIITET ¥ gAR QR awe
T 67 AT 68 ST@S T & |
'1950~51 ¥ TE ®@WA 291 FUF
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F A HIT 196061 ¥ g 541 FUT
TG W4T T 1970~71 ¥ Tg 2160
FUS 47 &1 747 § | Tg AT AA-IAATHE
CFATETT FrgA

SEMTG A AT 1w, qg TATHE
faega A g | e d @A E s
AR NI, wg U gt av fx g fafasd
% g< feardfiz & ay qedz & gamardr 0
WA AT wS ot A gar AR o
TV A% S AT WA @ B, AF IOHT
fa% agh & 1 &1 & wwgar g far T fom
H sy qregl wifww w0 qw a1e €
f& &3 1967 sirc 1969 ¥ 31 AT 7 3B
AT At g8 o 7w fafaedm #1 Wv
FAF HNT 95 FOF TI4 TTTEE qUTF 4T
ai, A Fe A NE A (whaed oFr o
T A 9 H | vy g waqdE T s
o T A1 75 95 FUEY w7 @ 4G I
300 AT 400 FYUE IF 9gT Arefr | I G
MRAT Freat g S age qfasr gy A
afsaF gwrgay FHE Y <% A ad
HIEC AT AT 4 T8 qedq & TFA BT
Fa1 Fiferer & ?

S A% SIS F FETAT FT wATH
g ST wET AT A a7 Ay A wr fE
dHW % W uford § 9% 731 9O A §
HI< 1 a2 gficat & ag 565 4= FT 8
A T 98 FETATHT & Fof guaT o
F F EA KIAw R | Araq, T Waga
|1 & T&T S & ST fF 1960-61 FT B,
¥E I @ 997 gAT § Al agw wey A
saar  wAAdr ar F15 vefafawgfor ae
are gar Agl & fagy fr 1o 5w w1 I
Q@ aGE FT Hh | FATAT A< HAFE T
1 FHAI F1 A FAT RT IHAT
STRT HGGF ATAT AT ¥ FB Y
AT | QT 3F F& T 37 0 gl
€ F1 awedAw g, fqat 3 wssz 392 &
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faers agr a5 49 aird G 99 & 9T-
qIR 4 A FIT wriAfmamr g9T g g9 2
srrfeT aw 93 ofsas ¥ 15000 T
S0 gy A1, Faaw 39 99 oRT 8T
7000 FIE § F7 78 21 AR wyqNE
F 42 AT gfHy fas ge3ez 4, i
gevez 1T afgg 91de § 99% IW
Y gIAT & 34 97 TAF 600 TI® ¥
sfes g FAT qear 2 <x A4 X
FIT A At w0 A1 2 IF D gam wAw
TAT ST AT By oA ¥ QA AW
Tg+ i faie T oag fem ), wE Wy
TEH AT QIR g 4T g1 o

THE VICE-CHAIRMAN (SHRJ}
A. D. MANI): Please try to finich because
there is one more speaker from your party
and T want to accommodate him also.

SHRI NAWAL KISHORE: We will
accommodate him. I am just finishing.

a1 ofrud, gs o faq wdr % g1 @ 0w
TXHA st THRMAPT AN UG T
g9 7 fyd aar sg A € o™ A
wor | ge ¥ Fae sy Far T <@g Vg
Fade A giwa g § ? Fifw a9 T
ug fedw wear & g€ qra 2 &, @@ &
FIE TqAT G 34 [aA7 § AET § A
FEr TAT AT FT S F FAY qA VST R
T T B FT AGE 9T @ § T I §
fo s feargsina 93

w3 ForodrfEdrearge 0 @y W
w@ag W WM Aigedw W § 9W
g fefodfgma & <wr ¢ 1+ 3@
e wEi & & 7 < ey 1, fyagec st
2T A1 QT 98t IFAT FE, JfA § a9gs
g gg At agw & fag fs g vy, o
fgrgmm 1T 8 T30 AN T IwE
Fav fogr #m o ¥ afsws daee ¥
fagar g aede gar Sasr fad ITv avde
AT WRA F gAT A @ G wm G
FIT TF TWEE FATIRT AN AT W7 ¢
qga 9g A3 ¥ AHT HAY Fo  wEquriAre
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A 8@ arx AY qiw 7 47 f @ srandy
¥ fewra @ gwar gwar §ig, sfadw
aifae, afer ag <m o @ adr gd o
JuU TS 7 4g gAY e g w5 g Sy
gfesta g 7 T 2T 3, wfews qwe<
# N F3Edr 39 & w@22g ¥ faq ag sy 3«
N FrEmEarEn 5 fgam A ad W
gaay stfaw o srardy & WY arFeaFeT
g 3at fearm a adY 39, afes gad amasr
o gifafeaa GRaAT gar 2 | TR A OF
£ HFF) FAT 91y T Frat g 4R
AT ¥ 300 UF¥ «Wa  I9F foo
g1 FY T A AIF oY #Y 7E < AT g
#1941 FAT & fF ag dyew wEed
TINT go Fro & ghcarorr #Y A i Frg Y
TET & | TF 9914 @ 7iw 9 §) ox Terlus
T gasr faar s, w@ET A a4y aw
su® agl faar 1 qF qd@a wdvm Fara
oA qgt oW qataw ar e
ferly sz srawgwardl WY @R
FM ¥ T oic I¢@ [ 3 e
gy FgTaT wgr 9r fr 28, 30 ¥O€
&A1 TA< J_W F1 {agr s g |
fawi ¥ @9 @ % fag ¥ gw o2
iy F faiZ N gar Al fvw A
E21TS AT 7Y | TR AATAT A F RIS
Ha , TRAGTE FT T £, N qga frwer
guiv R AW gwadl fearwara §
FTEaT § o a1 RET ST ] He 9%
v A sfam am vfw i da ¥ G
dA gea /T I § s F wfd
UF A1 R S F1 gervya fafae aam

5000 ¥ 7500 HT I} wTF AT gaX F |

ArgaT § % gFm g feuddiz § aw

FH 10 9 F QrT | FIEATAHS
g =3 fear osmm,  A@-
@ @dl § FW wIq ¥ aw

WY 3T FY & 1 59F FAY FY AvEe fAFren
¥ form & sreeT € s femrmergsiona &1 ait
YA e § ATE WIF 4y 90 Tg9 @ A
3 FE1 ¥ 3§ W) e } FgAT TR §
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A FrIR FX Ay FOAT & IAST W@ 0T
FIa ATAFTE F3 ) Az FaReh I .
WY iR, @ wedi ¥ W § Oy amn
FaT g fe arm oY a9z ¥ faar § o
Fiafae w3 & foafad & va wm
FAT g7 sgA i A wifew w00 fa
JaFY (HEEE) 42 qY A7 Aladi ¥ S
¥, vty waq 7l awaal § g
ATF AT oY T3y g Am A fRar § o
T8 q<g A% IV ¥ wwrran g f gwar
afgs § wfgs wmar g fY AR Og W
9§T gF |

THE VICE-CHAIRMAN (SHRI
A.D. MANI) : Before I call the next
speaker, 1 would like to mention that there
are four more spcakers who would like to
be accommodated to-day and I want the
Members to bear in mind that the time
has got to be restricted for every speaker.
Therefore, I would like the Members to
confine their remarks to within 15
minutes. Mr. Goray.

SHRI N. G. GORAY( Maharashtra).
Sir, this discussion has given us an oppor-
tunity to review the economic situation
in the country. I had expected that the
Finance Minister, while submitting his
demands and the Finance Bill, would really
take a survey of the economic situation
that has developed in the country after
the presentation of the Budget. Sir, nearly
two months have clapsed since the Budget
was presented and even within this short
period, I notice some very disquieting trends
which are likely to upset the apple-cart.
When I had an npportunity to speak on
the Budget I hod mentioned two limiting
factors which I found the Finance Minister
had not taken note of. One was the vaga-
ries of the monsoon. When I mentioned it,
the Financc M'nister asked me why I
was afraid that the gnod monsoon that we
had for the last three years would not re-
peatitself. Then I had said that there was
a cycle and it is very likely that after three
or four successive good monsoons this year
the monsoon may not be as good. I am
very sorry to find that what 1 had suspected
has come true. I hope that the situation will
improve. But as the situation stands today,
it has to be admitted that we have lost
the kharif crep In the northern part of
India it is beczuse of the excessive rains
which almost d-stroyed the entire paddy
crop. And in the south of India, in Mysore,
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in Maharashtra, in Andhra Pradesh, there
is no monsoon at all. The Chief Minister
of Maharashtra has come out with 2 state-
ment that the situation is likely to worsen
because there is no monsoon. Even today
there are 10 lakh people working on relief
works. This is the position. The other
point that I tried to raise was abou: re-
fugees. At that time the idea was that the
refugees would go back, the situation in Ban-
gala Desh would improve and this would
be only a temporary burden that we shall
have to shoulder. Aud there again [ had
pointed out that the number of refugees
will swell and those who had come here
may not go back. Now we are heing told
that the number has already gone beyond
8o lakhs and itis likely to reach one crore.
That is what my friend, the Minister of
Labour and Rehabilitation, has told us
here. These are the two most disquiciing
features, and if the number of refugees
goes on swelling, within 2 few months we
shall have two armies to maintain; one
the army consisting of our jawans and de-
fence forces, and the other of refugees.
And the expenditure involved will be
anything up to Rs. 1,000 crores. This is a
terrible burden and it seems that we are
helpless in the matter. We are only ex-
pressing our pious hope that they will go
back. We are saying that Yahya Khan
wiil be  compelled to revise his policy,
that Bangala Desh will come into existence
and all these refugees will go back to
their hearths and homes. Here again on
this occasion let me tell you frankly that
even if the situation were to improve in
Bangala Desh, not more than 1o per cent
of these refugees will go back. Those who
have come here are likely to  stay and
therefore, this burden will be there for us
to bear for a long time to come.

The third factor is at that time the
entire structure of the Budget was suppor-
ted by two or threc assumptions. One
aisumption was that the price level could
be checked. The other was that the key
industries would yield more and mov= pro-
fit. What has happened now? If you look
around you will find that the prices are
steadily going up and the Government has
s confess that they have no remedy to
check the prices. When the Finance Mint-
ster said here that there should be consu-
mer resistance, I really do not know whe-
ther he was cutting joke ot the expense of
the consumer or whether he really had
any idea as to how any consumer resis-
tance could be organised in this country.
What does the consumer do.? Our country
consists of mostly villages. In a village
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there may bc a single shopkeeper orin
some may be there are two. This shop-
keeper may also be the Sahukar or perhaps
the richest peasant in that locality. He
may also be a Sarpanch. Do you mean to
say that the consumers who are at this
man’s mercy will organise resistance mo-
vement? If a man of the status of the
Finance Minister is openly saying that
there should be consumer resistence, then
I will tell you that that resistence will be
something like what the Naxalites are
doing today.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : I think he meant the big
cities.

SHRI N. G. GORAY: TFEveninbig
cities, how do I resist the pricc rise? As
soon as they hear that the budget is coming
even- before the budget proposals are put
across to the people, the prices startl going
up. Therefore, to say that there should be
organised consumer resistence is to just
throw up your hands and say that so far as
government is concerned, they cannot do
anything. If people arc prepared to do
something, well let them do it and they
will have the blessings of the government.
Itis really a plea for remaining idle and
inactive. Itis a confession of your help-
lessness.

So far as public sector industries are
concerned, they are the key to our future
progress, You must have read in the
Financial Times and other papers that the
entire prosperity depends on some of the
key industrics and one of such key industries
is steel. Unfortunately, in this sector, in

spite of all the efforts that we are making,
it refuses to become solvent. There was
the other day a big crash in the Rourkela
steel plant, I had asked for.a report and
I havc got it from the tradc union pzople
there. I'will only read out to you a couple
of sentences. They say that the plant will
lose to the tune of Rs. 30 lakhs per duy in
terms of production. This is magnitude of
th= loss. They also scy that perhaps it will
take six months to bring it to the former
level of production. Let us calculate. It
is not only loss, but it makes it impossible
to pursuc your constructional programme
because steel is the essential commuo-
dity and when stecel itself is not being
produced in sufficient quantities, you have
to import stcel and you find a report in the
pfess that the prices have shot by Rs.
500 per tonnpe, This is the position. When
there is some talk of mini-plants,
then people ask: _ “Why do you want
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to give it to Birlas and Tatas?”’ I would
like to urge upon the government to have
this industrial policy resolution thrashed
out once again. What is it what you want?
Do you want production at any cost? Or
do you want no production? I am a socia-
list and I am all for public sector. I do not
want to increase the stranglehold of
monopolists. But at the same time I want
production. If it is not possible for us to
increase production in the public sector
I will rather give that right of production
to devil than import essential commodities
from cutside. Let us think about it in a
realistic manner. What is the use of saying
that we do not wantto increase the mon-
polies?  Then start production in the
public sector. You do not and can’t
start in public sector. If you start, the
first thing is that you start losing. The
whole thing is mismanaged. Then let us
try to find out expertise in the public
sector if we do'not have it. If tatas or Bir-
las are prepared to start it, let them start
and later on, if necessary, you can take over
their industries. Instead of importing trac-
tors, let us produce tractors here. Instead
of importing fertiliser, let us produce them
here. If Tatas are ready, let them do it.
Therefore, let us not be copy book Marxists
or socialists. Let us try to be realists and
let us try to undertsand what the problem
is and how we can face it. If we cannot face
it through the public sector, let us try to
do it by encouraging the private sector
which ultimately you can bring under your
command. So, Sir, that is the point.

Then, Sir, I was surprised that the
Finance Minister was saying that he has
reduced certain taxes, etc. But, Sir, why
is it that the Finance Minister refuses
to touch the pockets of the rich peasaats?
After all the discussions here and when
he knows that more money will have to
found and he has also already told us that
a Rs. 200 crore-budget will be submitted
by himina a few days and more demands
will be made, why is it that he refuses to
touch the pockets of the rich peasants?
Sir, I am not agiinst the rich peasant.
But let him pay when he is able to pay,
because we are going so much for him;
we are building dams for him ; we are
giving water to him; we are giving ferti-
lizers; we are grving him price stability;
and everything is being done by us. So,
let him also do something for the nation
too. Yesterday, we were told that there
was a Chief Ministers’ Conference to
consider the ceiling laws. When the Chief
Ministers were there to consider the ceiling
laws, why did you not ask them why they
were not ready to raise additional resources
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by taxing the rich peasant? Everybody
seems to be afraid, because the basis of
our electroal victory is in the villages.
And, Sir, the whole electorate is under the
thumb of the rich peasants. Thercfore, it
is a political decision and not an economic
decision at all. I would beg of the Treasury
Benches that they should not look at this
problem from a poltical angle, but from an
cconomic angle.

The next point, Sir, that I would
like to make is tnat we were told thzt Rs.
50 crosres has been set apart for removing
unemployment in the rural areas and Rs.
25 crores for removing unemploym~nt
in the urban areas or for the educated
unemployed. Now, Sir, I wold have
been very happy to know the steps taken
by the Governmcnt so far. Nearly two
months have gone by now. Have you made
a start? If you have made a s art,
please let us know in what States you
have made the start, what kind of measures
you have taken and what kind of organi-
sation you have set up. Otherwise, Sir,
as pointed out by me earlier and I would
repeat now, the money will go down the
drain. Rs. 75 crores will be just a waste.
It may be utilised in increasing the pat-
ronage of certain parties or groups and
nobody will be the better for it,

Sir, these arc some of the points that
I wanted to place before the Finance
Minister and I hope that in his reply he
will shed some light. Thank you, Sir

THE VICE-CHAJRMAN (SHRI
A.D. MANI) : Now the time is limited
and I would request the Members to con-
fine their remarks to ten minutes. I want
I want to accormmodate two more spea-
kers. Yes, Mr. Schamnad.

SHRI HAMID ALI SCHAMNAD
(Kerala):  Sir, speaking on the Finance
Bill , let me restrict myself to the develop-
mental activities of Kerala and how the
Government of India was helpful in the
developmental work in Kerala.

Sir, when the financial allocations
are made to the States, the needs of the
States should be the criterion and not the
political considerations. That is absolu-
tely necessary, Sit, in this respect.

Sir, land reforms have been imple-
mented in Kerala in a very speedy way
thanks to the Achuta Menon Govern-
ment. All Sections of the Land Reforms Act
have come into force. The total financial
commitment for the implementation
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of the land reform programme is very high
and so, Sir, financial assistance should be
extended to the Kerala Government if
the GQentre is very serious about the im-
plementation of the land reforms because
many of the small lind-holders in Kerala
have been turned out of their lands and
they cannot get any loans and they are
actually on the roads. These land-hold-
ers have become the respected beggars
in the country. It is aboslutely necessary
that they should be given some financial
assistance or whatever Little compesation,
The burden is very much on the Kerala
Government. So the Government of India
should extend financial assistance to the
Government of Kerala if they really want
us to implement the land reformsin Kerala
where that is going on at a very high
speed.

Sir, another thing to which I should
like to draw the attention of the Minister
and the House is that fisheries development
i one of the most vital aspects in our overall
national development schemes. Apart from
earning a considerable amount by way of
foreign exhcange it also supplements sub-
stantially the food problem in Kerala and
other southern States. Kerala is anxious
to take up the development of fisheries
in a very big way. The Government of
Kerala prepared a Master Plan invol-
ving an expenditure of Rs. 366 crores and
submitted it to the Government of India
as early as in 1969. But no sympathetic
consideration was given by the Govern-
ment of India. The Government of India
indicated to the Kerala Government that
Kerala State should make provision in
the Fourth Plan and subsequent Plans
for the implementation of the proposals
embodied in the Master Plan. With limi-
ted resources available in the State it can-
not be possible to implement this Master
Plan which has been prepared by the Gov-
ernment of Kerala. Kerala wants cent per
cent financial assistance from the Centre
during the Plan period. The Kerala Go-
vernmeat especially the Minister of Fishe-
ries, Mr. Avukader Kutti Naha Saheb,
has written letters after letters to the
Prime Minister of India and also to the
Minister of Food and Agriculture. They
did not respond so far.

I also draw the attention of the House
to the miserable living conditions of fisher-
men who live in Kerala. It is  estimated
that there are approximately seven lakhs
of fishermen in Keala and they live in
the coastal areas in a most unhealthy
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and unhygienic condition. They live just
like animals in these areas. The Govern-
ment of India was asked to give a special
grant of Rs. 2 crores for construction of
fishermen colonies in Kerala. I would ap-
peal to the Government of India to con-
sider the plight and miserable conditien of
lakhs of fishermen who live in Kerala in a
most unhygienic condition. They should
be helped to construct their colonies and
their houses.

With regard to the industrial deve-
lopment in Kerala, Sir, it is not at all
encouraged. There is a proposal to shift
the centre of Marine Products  Export
Promotion Council office to the Centre,
It s really injustice. Seventy per cent of
tl e entire export of marine production is
frern Kerala. As such, this Marine Product
Export Promotion Council office should
be retained in Cochin itself. That is abso-
lutely necessary, Sir, Kerala demanded
petro-chemicals. The Cochin refinery is
being expanded. This will provide jobs
for our hundreds of young boys and girls.

With regard to the textile mills, two
textile mills have been closed down in
Kerala, and it is high timc that the textile
corporations should take over these closed
mills as has been done in many other cities
like Bombay.

Cashew industry is very important,
and a vital, industry in Kerala, giving jobs
not only to men bu also Iakhs of women
folk. The Prime Minister has promised
to give Rs. 50 lakhs for taking over the
cl sed factories. But so far that has not
.2en done. The Government should see
that these closed cashew factories are taken
over as early as possible.

With regard to the coir industry, Sir,
it is also in a crisis in Kerala. The Govern-
ment should set right this coir industry
that has been going down in Kerala.

Kerala is a very progressive State
which has set an example to the rest of
the country in the implementation of land
reforms and in the bringing of all other
progressivereforms in the country including
the nationalisation of plantations which is
ahead of all these things. As such, it is the
duty of the Government of India to give
suitable financial help to a State which
has come forward in all progressive re-
forms so that that State also could come
to the level of other States. If you leave
backward State always in backwardness
our nation will not progress.
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SHRI KALYAN ROY (West Bengal) :
Backward remains backward:; forward
also becomes backward.

SHRI HAMID ALI SCHAMNAD:
Take, for example, a bullock-cart with
two bullocks. Only if both the bullocks
are equaily fed and are healthy the cart
will go smoothly.

SHRI KALYAN ROY: That sym-
bol has been changed; .ow it is the cow
and the calf.

SHRI HAMID ALI SCHAMNAD:
i am not citing it for election purposes.
I am just giving an cxample.

THE VICE-CHAIRMAN (SHRI
A.D. MANI) : Leave the bullocks out:
and come to the point.

SHRI HAMID ALY SCHAMNAD
On the other hand, if one butlock 1s semi-
starved the cart woyuld not move smoothly.
So also, all the States in India should be
given cqual status; they should be given
equal financial help ; and a State which is

in 2 backward state should be given more !

help so that that State cen come to the
level of other States and so that the nation
can go from progress to progress.

THE VICE-CHAIRMAN (SHRI1 A-
D. MAND) : 1 would request Mr.
Appan to bear in mund that I have to ac-
commodate one more spezker 30 that we
have four speakers witnip one hour.

SHRI G.A. APPAN (Tamil Nadu):

Mr. Vice-Chairman, Sir, first of all I
should thank the Finance Minister for the
able way in which he has piloted this Bill
so far. There were cases where Budget
leakages were there and maay Finance
Ministers had to go at times Thank God,
our Fmance Minister has esceped this
hurdle and he has beep ebly managmg our
finances thus far. Whatever it i3, let me
offer a few remarks which I have to make
ta the Government of India and the Fin-
ance Minister through you.

This is a taxation Bill. Why do you
want taxes? A Government has to run
not without money. Torun a Government,
we need money. Fora Government to have
money it has toraise taxes. And who would
like to pay taxes very gladly? Even the
richest man would not like to pay any tax
verv gladly. Everybody, would like
to evade taxes but everybody wants
rore amenities, benefits, services free
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most things free. But the Government has
to run aid the Finance Minister has to
get some money somehow or other may
be from the right people who hive to pay
at times and f{rom people who may not
have to pay buat are still compelled to
pay uader duress and coercion, ¢ which
every Government is entitled according
to politics.

Mr. Vice-Chairman, Sir, the necessi-
ties of life of a common man cannot be
taxed. That is the contention of most of
our statesmen. Most of the politicians also
agree. but some people say “Do rot tax
anything”. Tiue taxation has not been in a
realistic manici. Somehow the Govern-
ment of India has now taxed even the
ready nade garments. VWho gocs in for
readymade garments? Itis the common
man who is badly in need of some barrel
to come up to his body and even for a
person who gocs, out of his exigencies and
dire necds, to purchase the rcady-made
gaiments at a cheaper cost. The Govern-
ment wants to tax them. Can they not
leave this item or spare this item ?

Further meore, Mr. Vice-Chairman,
Sir, when I was a small boy—T am talking
of 1930’s—a 4 cubic dhoti was selling at
6 annas. What is the cost ef a 4 cubic
dhotinow? Sir, it is Rs. 4.50. 1 think
atleast 15 times more and I know in 1930
the cost of a triumph motor bike was
barcly Rs. 192. My father was compelling
me to buy 1t, although I was getting only
Rs. 15 at that time and I did not like it.
Bul whatis the price of a triurnph motor
bike now ? Now, it is Rs. 4,000, if I am
not incorrect. What is the cost of a car?
It was Rs. 1800 or Rs 2000 in those days
What is the cost of an ordinary third-
ratecar now? It 1s Rs. 25,c00. Butthe
Government has left things pass unheeded
without arresting the price-lcvel which has
risen to a balloonistic height, to a bursting
point.

The Government has to find finances
somehow. They have to run tne adminis-
tration ard the people also have to mana-
ge their own affairs and everybody wants
more money just to make both cnds mect.
Under thesc cucumstances, tne Governe
ment 1mposecs taxes. Sir, itis all right
that the Government should have money,
but there is no other way to get money
except by taxation? There are specific
canons of taxation 1n the economi¢ phi-
losophy and geat politics. Have these
canons of taxation been properly and
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adcquetely adhered to? Ifthese canons of
taxation had been sufficiently adhered to,
1 do not think anybody’s criticism on the
Floor of the House could carry any weight.
But because the canons of taxation have
not been paid heed to in a proper way,
according to the economic philosophy,
according to  the philosophy of
econom:c growth, according to the philo-
sophy of industrial and business growth,
everybody is trying to tell many things. At
any rate, I can say that the canons of tixa-
tion have not been completely adhered to
by the present Finance Minister. Why?
Itis because the common people are hit
througli taxation of tractors, “texation of
ready-madz garments. Even the vacuum
flasks which we use to keep the milk
always cold for our crying children have
been taxed atthe rate of Rs. 5o0r Rs. 6.
Can you not spare these small items?

Even the Prestige cookers which ore used
by a man, by a very ordinary type of
people, by officers and bachelors who do
not have their wives to cook their food

have been taxed. Why are you taxiug,

small fishes? I weuld rather say that the

Government of India and the Finance
Minister could have done better by texing
people who conld have been able ta pay

rathier than trying to force the poor people
through their throat and nose. Garibi
hatao 1s their policy. But do you mean to

say that these are the policies of  garibi
hatao? No, you are trying only to compel
the poor people to pay through his nose.

We can. At least three-fourth of the land

that India has is lying waste-arable land,
saline 1and, mountanous land, desert
lands, all these are lying waste. Further
more even the one-fourth of the land that
we now cultivate is having only one crop.
You try to make an effort to utilise the
land for inteusive cultivation. Than you
can have nwre income and the country
can prosper. You activise more empioy-
ment.

SHRIMATI SUSHILA ROHATGI:
Where is the money?

SHRI1 G. A. APPAN: We have to
find the money. We will nave to discuss
it. The public sector undertakings are in
whiie elephant. I am not against them but
T have been warning the Government not
to over-employ people in the public under-
takings, particularly in the top jobs. Try
to reduce the top management personnel
at least by 509,. What we want is the
worker, not the top man, as we have in the
IAG where it was bemng managed by one
Personnel Officer like Mr. Basu previously
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and now there are 25 or 30 people.
Try to economise your expenditure on the
top management and in the public sector
undertakings try o effect economy in
expenditure on administration ,on maverial
on paper and things like that. I have also
been telling the Government that for
every public sector under discussion, let
us have a  Watch-dog Commitiee. 1f
there is loss, within two or three months
try to make it up. Instead of doing it, yon
bring out reports after 2 or 3 years on the
public sector. When the water has gone
out of the hole, you want to piug the hole.
In the Khadi and Village Industries
Department what we used to do was to
have the accounts madge up every three
months and if there was any loss, we used
to take activn. If there was any loopliole,
weused toplugittaenand there. Rather
than doing it, you bring out reports and
statistics after 2 or g years. India is lagging
very much and iv is a pity that our siatis-
ticians should be toleratea by the Govern-
ment for bringing out statistical figures
after 2 or 3 months and the reports after
2 or 3 years. Even about printing you can
have paper economy. Now 1 have this
book and I aonot know what is written in
Hindi. Perhaps it is written in Hinds
‘Ninth arnual repert’. Now why shou'd 1
carry this home? In Japan even a pinis
not allowed to waste. Even frem waste
paper they creste very many utility arti-
cles, Ratber than doing it, you are was.ng-
Let us not be penaywise and pourd-fo-
olish. Let us save even pin-ends and try to
have economy.

About the nationalisation of the banks
everybedy agrees that it is a good policy
but to what extent? They open brancher-—
all the 14 baaks—and they try to compete
with each otner in opcuing in sima!’ - -
lages. Now thet they are all notic, .o’ <
benks. why not they have branch of only
one bank in a particular placc 1ati.e: thau
have 14 branches of the differert banks.
Too many senior officers are being «.ppo-
inted in them and evenrccently I'saw an
advertisement that the IAC and the Tou-
rist Devzlopment Corporation are trying
to train poeple paying Rs. 600 o1 R-. 700
per month as stipends. For a Ph. D. ¢ M.
Sc. man we are not able to get jobs on Rs.
150 and you want toselect people of your
own and give them traiming even with a
stipend of Rs. 60oc. If 1 person is staited
atthe age of 16 or 17 on Rs. 600 how much
would helike to have when he attains the
age of 6o?

You are trying no create greed;
you are trying to create favouritism end
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all these things; rather than trying to get
more people with ordinary emoluments
you are trying to create only an upper
strata of society without caring for the
common man.

THE VICE-CHAIRMAN (SHRI
A.D. MANI) : You conclude now.
1 want to call one more speaker. You have
completed all your points.

SHRI G. A. APPAN:
three language foimula.

THE VICE-CHAIRMAN (SHRI
A.D. MANI) : This is the last point I
hope.

SHRI G. A. APPAN:
or two more points.

Now, the

I have one

THE VICE-CHAIRMAN (SHRI
A. D. MANI) : No, no I want you to
conclude now because 1 have to call one
more Member.

SHRI G. A. APPAN : You know
Tamil Nadu is following the two language
formula. The mother-tongue is very very
important. People say that througa the
mother-tongue one can express things in
a better way. It may be true in certain
cases but not in all cases. Itig not a gospel
truth. Itis notan inviolable truth. Certain
people are able to express things in a
foreign language better than chrough their
own mother-torgue. Anyhow, why do you
want to waste so much money on this
three language Formula? Is it not suffi-
cient that you have the two Janguage for-
mula? When with two things you will
be able to satisfy your n=eds why do you
want a third thing ? Let the whole country
resort to a two 1anguage formula rather
than wasting colossally the poor man’s
money on the three language formula. Mr.
Vice-Chairman, we are wasting money
like anything.

Now, with regard to Cauvery waters
in the unscheduled rivers you have sanc-
tioned Rs. 74 crores.

SHRI B.T. KEMPARA]J (Mysore) :
Sir, on a point of order.

SHRI G.A. APPAN : It is just like
pinching the child and rocking the cradle
also.

SHRIB.T. KEMPARA]J : Mr. Vice-
Chairrran, I am on a point of order. What
my friend is saying is not relevant to the
subject before the House. It is on the
Finance Bill that he is expected to speak.
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THE VICE-CHAIRMAN (SHRI
A.D. MANI) : You are a very discipli-
ned Member, Mr. Appan. You should con-
clude now. You have made very good
points. I have to call Mr. Kaul now.

SHRI G.A. APPAN : One minute.
Take postal taxation. What is this? Did
Inotsaythatin 191g-20 the cover was being
sold for 1} pice whereas now it is being
sold for 20 paise. Similarly telephone
charges. I was paying only Rs. 10 but now
I have to pay Rs. 30 per month. Sir, the
Government must economise their Admi-
nistration and see that something is done.
If you go on increasing the rate for every-
thing your performace will fall and you
will run into crores of loss. as is happen-
ing everywhere.

THE VICE-CHAIRMAN

(SHRI
A.D. MANI) :

That will do now: 1

have given you enough time.

SHRI G.A. APPAN : Just four
sentences, Sir.

THE VICE-CHAIRMAN (SHRI
AD. MANI) : Al right; only four
sentences.

SHRI G. A. APPAN: Let us try to
economise the administrative expenditure
in all spheres of activity; let ustiry 10 cur-
tail the excise duty on tractors; let us try
to give exemption for marginal cases in
regard to wealth-tax, let us try to en-
courage khadi and small industries as much
as possible to create more employment
avenues aad to reduce unemvployment;
let us try to develop small industries and
try to help the small farmers, the marginal
farmers and the poor farmers rather than
trying to help the people in the higher
sector.

THE VICE-CHAIRMAN (SHRI
A.D. MANI) : Yo said four sentences.
You have done tht. You should sit down
now.

SHRI G. A. APPAN: Let me once
again congratualate the hon. Finance
Minister and  hope they will try to do
something about the points I raised,

AN HON. MEMBER : He has made
very good points.

THE VICE-CHAIRMAN SHRI A.
D. MANI : Yes, he has madevery good
points.
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SHRIMATI SUSHILA ROHAT-
Gl: Yes; very good points. Such points
are most welcome. Mr. Vice-Chairman,
Sir, I wish vo place a few general conside-
ration. before the House. In my opinion,.
the Budget should be viewed as a whole
What happens now is that individual
points are taken up, inaividual grievances
are ventilated ard individual suggestions
are made Thatis good upto a point.
Whnat used to happen years ago was that
when the Finance Minister made his
Budget Speech, then there would be coun-
ter-speeches by some leading Member of
the Opposition presenting, as 1t were, the
salient features of an alternative Budget.
I think it 1s important to remember that
unlessyou outline analternative Budget,
the various points of criticism are not
fitted into a balanced whole. One can
suggest that mouney should be increased on
certain projects. One can suggest that
money should be cut off from certain pro-
jects. That is not a proper approach to the
Budget as a whole.

I feel that the main task of the Bud-
get s to generate a wave of confidence in
the entire economy. The Finance Minis-
ter was faced with a very difficult task.
He had to fulfil the pledges made to the
electorate. He had to impose new burdens
and ensure that they ere equitably dis-
tributed. I think 1n that task he has been
fairly successful. He has not in any case,
-to put it at the minimum, shaken the
confidence of the country. The confid=nce
ofthe country has been maintained and the
tempo that was generated by the general
election has been maintained in the Bud-

get.

One must remember that the Indian
Finance Minister works under certzin
limi.ations. Under the scheme of the
Constitution the Finance Minister has
to work under three limitations. The first
limitation is that he 1s not an economic
Czar. Hehastoworkwithin thedemocratic
process. The second limitation 1s that he
functioas in a mixed economy, that is to
say, he doesrot control the entire economy
Even today the State does not control
all the commanding he'ghts of the eco-
nomy. Thridly,"he works within a fede-
ral system. We must remember, when
we make heavy demancs on the Finance
Minister, that he works under these three
limitations and it is in this background
that we should always endeavour to view
the Budget. By a1 d large, the Budget has
generated corfidence, but in one respect
the Finance Minister is a victim of cir-
cumstances beyond his control. When he
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conceived his Buaget the Bangla Desh
tragedy had not yet taken full shape and
dimeonsion. Since the Budget was presen-
ted to Parliament, the magnitude of the
tragedy has mtensified and that, I think,
has cast a heavy shadow on the entire Bud-
get proposals. We do not know how these
proposals may have to be modified later.
He hasstated that he will not in the im-
mediate future introduce new taxes, but
he will have to come forward with new
taxes sometime or other. Otherwise, he
will have to increase deficit financing.
Now, Sir, Government have three means
at their disposal, ziz., tax, loan and what
used to be called in ancient times debasing
the currency and now it is called deficit
financing, Now, if you have less tax and less
loans, you have got to have more of deficit
financing. With deficit financingincreasing
at a fast rate it will be impossible for any
Finance Minister to control the economy.
Large parts of our economy are regulated
in a free market. Even today, the Finance
Minister himself has confessed, the prices
of things which he ha. not taxed arerising.
The general phenomenon in which we are
working is one of rising prices. I know and
I appreciate that a great deal has been
achieved by a moderate deficit financing.
I believe that without deficit financing the
great developments that we have seen in
this country would rot have been possible.
3
I recognise that it is one of the mean
of governmental financing. We talk so
much of division of revenues between the
State and the Centre. But the Centre
possesces enormous powers—itis the mono-
polist of the legal tender—and that power
has to be exercised with discretion. Other-
wise it would be impossible to control the
rise in prices. I have in my life lived in
countries outside and seen what galloping
prices can do and what havoc they can
work to the economy. Fortunately we have
not yet come to that fate and God forbid,
we should even come to that fate. The
fundamental task of the Finance Minister
is to control deficit finance. It is no use
devising half measures. They are good to
a certain extent. But ultimately it will
depend upon the raeasure of deficit finan-
cing that he resorts to. That element
has to be carefully watched. I have wat-
ched the rising trend of prices in many
countries, and I have a feeling that so far
as India is concerned, if deficit financing
is kept withinlimilts, three to four per cent,
in a year that would be a moderate thing
and the economy will be able to absorb
it. I believe that a moderate rise in price
has occurred in history alongside industrial
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activity and industrial prosperity. That
happened all through the 19th century.
In itself moderate deficit financing 1s not
bad.

[MR. DepuTy CHAIRMAN in the CHAIR]

It is not bad provided as a result of
deficit financing prices are held with
three to four percent limit. But if it goes
beyond thislimit it would tend to upset
the entire economy. What is the use of
confining oursclves simply to rising prices
in respect of pressure cookers and other
items of articles? They are certainly im-
portant. But what happens is that the gene-
ralryse in price ecatsinto the wages and
emoluments of allthose who have got fixed
incomes. It is no use saying that deficit
financing will be watched. Limits there
must be firmly set, and in that, the Fina-
nce Minister has to be in close touch with
the Re:cve Bank. I remember one Fin-
ance Mimnister who told me that his
method was to work by instinct. And he
had in hisroom chartsindicating the rise
in prices, the various changes in the eco-
nomy. Finance Minister must have a
balance in his mind of the thythm of the
entire economy. And 1 know ofno other
method of achieving this result except that
he should have charts—as I beljeve he has
undoubtedly—in which the varfous changes
that are slowly taking place in the eco-
nomy are watched by him. There should
be a sort of control room which should be
devised in the Ministry of Finance, not a
nominal control room. I was astonished in
one of my visits to the Planning Commis-
sion to find the room where charts were
displayed, very rarely being visited by the
members of the Planning Commissjon.
And in this complicated world where
economic phenomena are getiing more and
more complex, whatis vitalis that all the
changes that are taking place should be
summarised in the form of statistics and
charts to avoid the human mind. The
human mind must apply itself to  the
economic phenomena as a whole and
follow its rhythm and changes. Unless
that happens, it will be impossible to
control the situation. I have seen such
rooms in Britain, in America, evenin a
small country like Malaya. We must
also possess such a room, a vital room
which all the officers visit and where, in
front of the charts, they can review the
position. Otherwise. they willnever get the
rhythm of the economy, they will be al-
ways lagging behind the changes. They
should forecast the changes. Unless they
have theinstinct to judge the shadow of the
oming events, which they can do only by
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assimilating the economic data properly
presented and properly analysed and which
can bc absorbed by lhe human mind,
cffective measures will not be divised.
We are passing through critical times.
The main test of the success of the Finance
Minister will be that the rise in prices
should be modcrate and cffective steps
should be taken in that direction.

HALF-AN-HOUR DISCUSSION RE*
LOANS TO SEN RALEIGH COMPANY

SHRI KALYAN ROY (West Bengal):
Sir, just now we were having a discussion
on the affairs of the Central Government.
There s infinite demand for cycles poor
man’s conveyance. There is no crisis
of market. We can manufacture any number
of cycles. There is a very good export
market for Indian cycles and the Sen
Realeigh Company was exporting a large
number of cycles.

Sir, Sen Raleigh Company and it3
allied units 1n Assansol and Kalyani have
the biggest cycle factory. Together, Sir,
they employ nearly 10,000 men. But since
the last six or scven months the factory
has been closed down. Ten thousand wor-
kers and their families have been thrown
out in the streets. Not one naya paise of
retrenchment benefit has been paid. No
wages have been paid to them. And who
is responsible for this?

During the last twenty years, when the
factory was set up, there was not a single
strike. There were  no labour disputes.
There has been nothing whatsoever for
which the workers can be accused of for
disrupting production. Who are the cri«
minals now? The criminals are the Ma-
naging Directors, the Corsican Brothers,
Mr. Abhijit Sen and Mr. Sanjoy Sen.
And now the union belongs to the C. P.M.
which has never raised any industrial
dispute.

Sir, after the closure of this vital fac-
tory Mr. Sanjoy Sen has becn made the
Chairman of the Bengal Chamber of Com-
merce. He talks of curbing unemployment
in this country. Sir, these two men have
cheated the company. They have looted
the company. They have cheated the
Government and the shareholders. They
have cheated the workers. These two men
are guilty of grass financial irregularitics
of serious misuse and diversion of funds, of



